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MOTION RE DROUGHT CONDI- | and famines in this country. According to my

TIONS IN
COUNTRY

THE DEPUTY CHAIRMAN: We now go
on to the Motion which stands i, the name of
Shri N. Sri Rama Reddy. I must say that I
have quite a long list of names before me. So
the mover can take 15 minutes and the rest 10
minutes each.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE): How much time is allotted for
this?

THE DEPUTY CHAIRMAN: At 5.30 p.M.
the Minister could reply.

SHRI N. SRI RAMA REDDY
(Mysore): Madam, I beg to move: "That the
statement on drought

conditions prevailing in certain

parts °f the country, laid on the

Table of the Rajya Sabha on the

26th February, 1969, be taken into

consideration."

Madam, in this country droughts and
famines have been a recurring feature. They
have been happening in cycles. One part of tlie
country o, the other is affected with drought or
famine and particularly after 1964-65 we have
had a consecutive failure of rains and
monsoons and the famine and drought have
been too frequently plaguing us in thig coun-
try. 1965-66 was a famine year and it was very
widespread right from Cape Comorin to
Himalayas drought  conditions  were
prevailing. 1966-67 was equally bad. 1967-68,
it is said, has improved a little and 1968-69
also remains more er less the same. The
situation today is as it was in 1967-68. This is
the situation in the country. Therefore we have
to live with these famines and droughts. Of
course there is no question of doing away with
droughts and famines hecause we cannot fight
with the sky; our fate entirely depends upon
the sky, it looks to me. We have to think
whether there is any alternative method  of
fighting droughts

CERTAIN PARTS OF THE

knowledge, in spite of the fact that droughts
are far too common, that droughts have been
happening to, frequently from time im-
memorial, it is still possible to offset the
effects of droughts in this country provided the
latest science and technology are used for the
purpose of offsetting the effects of these
droughts and famines. Monsoon failures, are a
common feature and we have to take them for
granted. As I said they have been happening in
cycles. Once in every three years we have
been seeing that there is failure of monsoons.
Madam, that part of the country from which I
come that is the old Mysore State and the Ray-
alaseema in Andhra Pradesh, is an area which
is chronically famine-affected. It is a well
known fact. On the question whether we have
done anything to see that this chronically
affected area has been given the relief that is
necessary, the permanent relief that is
absolutely neeessary, 1 have regretfully to say
that what has heen done has been pretty little.
People have not been the beneficiaries of all
our plans and all our progressive
developmental works fa the country.

Madam, at the outset I would like to say
that this country need nol suffer from these
famines and drought provided we take care of
all the water that is precipitated on this land.
Of course the yearly rainfall is more or less
uniform. It is said that about one-third of the
total rainfall precipitates and reaches the
underground Jayer, of the earth. It is for man
to make use of this water. Have you done
enough in this direction at least in the chroni-
cally famine-affected areas like Tumkur,
Chitaldurg, Kolar, Bangalore and o, this side,
in Anantapur, Cud-dappah, Kurnool? In all
places mother earth has underground water hut
we have not heen able to tap it properly, take
it out and make use of it. The total
precipitation comes to about one-third of the
total quantity. It is an eno. rmous quantity and
if full use is made
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of this source we need no more suffer from
drought and famine at all. It is in this aspect
we have failed in oui developmental efforts
and we have to own that we have failed. At
least now during the Fourth Five Year Plan I
hope meanures will be adopted to see that this
underground  water  especially in  the
chronically famine-affected areas is tapped
properly and made available for irrigation
purposes. Madam, for the last three or four
years | have been clamouring for the floating
of a Corporation for tapping the underground
water resources of the country but the
Government has not even once cared to give
me any reply either the Food Ministry or the
Finance Ministry. None of them has ever
given me any reply. In the Budget this year we
see there is a Corporation floated for
mangement of the State Farms. That was not
the primary need of the country, it is all right;
if the State Farms are necessary let them be
developed; I do not mind but we have to see
what is more important. State Farms may be
necessary from the point of vie,, of research in
science, technology etc. but State Farms alone
cannot feed the country. Therefore, Madam, 1
would once again request the hon. Minister
who hag been good enough to include this year
a Corporation for State Farms to see that a
Corporation is set up for tapping the
underground water resources of the country.
And that should be taken up on a war footing,
on a very great scale, I do not mind if some of
the army personnel and army equipment are
diverted for thig purpose. We must show our
ernestness to do away with this state of affairs
in which vast humanity in the country is
suffering. Not only that; what has happened to
our economy? Our economv is very seriously
hit yea, after year.

The hon. Minister placed on the Table of
the House a statement on lhe drought and
famine conditions. Andhra Pradesh, Gujarat,
Haryana, Mysore, Orissa. Rajasthan and Uttar
Pradesh, in all seven States are involved In
this. Apart from the fact that there
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have been continuous droughts occurring right
fro,, 1965-66 u, to this year, this year also is a
year oi drought. Of course we talk of a green
revolution. We see a good crop in Punjab or
Haryana and we apply the some yard-stick for
all parts of the coumry and we say a green
revolution is on. Certainly a revolution has
come abttit in the mode of cultivation as a
result of the application of science and
technology. But in agriculture the first and
foremost thing is water. W uter should be
freely available. If water is not there science.
and technology will all go to waste. Now large
parts are affected today. 95 districts out of a
total of 300 districts in the country have been
affected. It is nearly ten per cent of the total
population according to the statistics placed in
our hands.

Coming to Mysore, I would like to say that
the situation in Mysore has been the worst of
all. Right from 1965-66, year after year, vast
areas of Mysore State have been affected by
famine. The result was that the year 1968
turned out to be one of the worst in living
memory. This is the governmental assessment.
It was the worst in living memory with
widespread crop failures, rapid drying up of
drinking water resources and there was a
serious shortage of fodder for cattle. In how
many districts? Out of 19 districts, 17 districts
are affected. The intensity and incidence of
famine in Mysore has bee, the greatest. It is
admitted in the statement that 17 districts om
or 19 are affected and fifty per cent of the
population are affected in Mysore State due to
drought. Out of two crores odd, 1,11,00,000
people are affected by drought, according to
the statement placed on the Table of the
House. I would like to invite the attention of
the House and you per-sonallv. Madam, to
this situation. Kharif crop is the main crop in
Mysore State. Onlv ten ner cent of the tota'
and ij irrigated. Ninetv per cent is drv drop
area in Mysore State. Right from the
beginning from the
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[Shri N. Sri Rama Reddy.] sowing stage
itself, drought has played havoc in Mysore
State. Rainfall has been always minus, minus
and minus. Compared io the normal rainfall,
all these five years; right from 1963, up till
now, it has been showing only minus rainfall.
With regard to crops sown, lakhs of acres have
1ot been sown. Take the case of ragi. It is a
vary important crop in Mysore State. Six and
a half lakh acres are the normal s°wn area (f
ragi, whereas in 1968-69 it has been only 5-
112 lakh acres. The same is the case with re-
gard to Bajra, groundnut, etc. Even in regard
to sowing of crops, the monsoon failure has
been so severe that we have not been able to
sow any crop. That is the situation in Mysore
State. I come from that area which is the most
severely affected by famine. I may narrate the
story of the poor man. The hon. Finance
Minister, while speaking the other day, said
that the farmers have grown s, rich that they
are now buying gold in pounds and not, in
tolas. What a statement? Tf he had seen any
part of the country, ne would not have said
that. Let alone buying gold. On account or
four years consecutively of the failure of crops
in Mysore, the people, even the so-called rich
people have been selling away their jewels.
First of all, in the first year because of failure
of crops, they sold away their jewels and thus
survived. In the second year they sold away
their properties. Then, they took tacavi loan
and every sort of loan available through
Government or semi-Government
organisations. They have mortgaged their
properties to the moneylenders and most of
them have been sold. Not only that. Believe
me when I say that there are any number of
families who have sold away their utensils
also. It is absolutely true. I am not at all
exaggerating the picture. Even their vessels
have been sold away just to live. This is the
situation in Mysore State. Mysore has been
afferted vory badly on account of the
continuous failure of rains for froir years,
especially that
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part of Mysore which was the oldj
Mysore State.
SHRI BRAHMANANDA PANDA

(Orissa): This is the result of twenty-one
years of independence. Say that.

SHRI N. SRI RAMA REDDY: I could not
say that. Anyway, independence has not done
it. It is the sky that has done it. Let us all pray
to God for rain.

SHRi MULKA GOVINDA REDDY
(Mysore): Do not blame the skies. It is
because of your policies.

SHRI N. SRI RAMA REDDY: If you
want, 1 will show what has been the rainfall.
October i  the peak month for the precipitation
of raia in Mysore State. I would like to invite
the attention of my hon. friend to the statistics
here. Out (f 140 mm rain, in the month of
October, there have been only 110 mm. That
means that is the highest precipitation. It is
only 110 mm. Do not mistake it for inches. It
is millimeter I a,, talking.

SHRI SUNDAR SINGH BRAND-ARI
(Rajasthan): What was the first figure?

SHRi N. SRI RAMA REDDY: That was
also in millimeters. Everything is in
millimeter. There are no double standards.
Congress Members dy not speak in double
standards.

SHRI MULKA GOVINDA REDDY: Only
in double standards.

SHRI N. SRI RAMA REDDY: Now, this
is the situation in Mysore State.

THE DEPUTY CHAIRMAN: Mr. Reddy,
your fifteen minutes ,re over.

SHRI MULKA GOVINDA REDDY: He
may be allowed more time. He is the Mover.

THE DEPUTY CHAIRMAN: The 1
rains will not come ifhe speaks longer.

SHRI N. SRI RAMA REDDY: Madarn,
the Mysore Government have
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got a good scheme for giving relief. I
think they asked for Rs. 10.5 crores, as a
loan, oi course. I wish the Central
Government comes forward, on account
of the very bad financial situation of the
Mysore Government. We are running
into a deficit of Rs. 30 lakhs in this year's
Budget. It is because of these four
years....

SHRI ANNASAHEB SHINDE: Is
it only Rs. 30 lakhs?

SHRI N. SRI RAMA REDDY: It may
be Rs. 30 crores, I am sorry. I am sure it
is Rs. 30 lakhs They asked for Rs. 10.5
crores as loan for giving relief to the
people affected by famine in Mysore
State, but unfortunately our Minister,
benevolent as he is—I know he is
personally a man with a great and big
heart—all the same relied more on the
Committe which he sent to Mysore to
assess the amount required for providing
relief. They recommended Rs. 8.10 crores
and it is that much relief that has been
given, not Rs. 10.5 crores. How long will
this relief last? Only till the end of March.
This is the relief for 1968-69. Our farmer
harvests only in the months of November
and December. He has got to be
maintained. Relief works must be carried
out right from the Ist of April up to
November end. Therefore, there" is need
for at least another Rs. 5 to Rs. 6 crores
by way of relief. I request the hon.
Minister to see, since he has already
sanctioned Rs. 8 crores for relief, that he
further sanctions another Rs. 5 crores on
account of the necessity of keeping the
relief works going o, right from Ist April
to November, so that they may just keep
them alive. That is all.

SHRI MULKA GOVINDA REDDY:
It should be properly utilised.

SHRI N. SRI RAMA REDDY: Of
course, it wiH be. The Government is
good that way.

SHRI MULKA GOVINDA REDDY:
They are misusing the funds. They
are using them for political purposes.
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(Interruptions). He is misleading the
House. I must say that the funds given to
Mysore State are misused for political
purposes. In the name of supervising
relief works, they use it for taluk board
elections.

SHRI N. SRI RAMA REDDY: No,
no. If only you give me time, I can give
the number of works started i" each
district, the amjount spent in each district
for relief work, the number of people
employed in each district. I can give
him these.

SHRI MULKA GOVINDA REDDY:
Also, they have misused the funds.

THE DEPUTY CHAIRMAN: Mr. Sri
Rama Reddy, your time is up.

SHRI N. SRI RAMA REDDY: I
would like to point out here that, ac-
cording to the statement of the Minister
here, the State Governments have also
raised the ceiling limit for distress taccavi
from Rs. 200 to Rs. 500, but how is it
supposed to be utilised? According to the
Minister, they permit the utilisation of
taccavi loans not only for subsistence
purposes, but also for the purchase of
seeds, fodder and for deepening irrigation
wells. If a bigger amount is allotted, it is
only Rs. 500 as taccavi loan. But can he
use that Rs. 200 for the purpose of this
subsistence as well as purchase of seeds,
fodder, for irrigation and also fo,
deepening irrigation wells Is it possible?
Is not the—taccavi loan very niggardly?
Who “" maintain himself on that? How
can he sustain himself? How can he do
irrigation work? How can he find fodder
for his cattle? Therefore, the limit of the
taccavi loan should be increased and
more money should be made available
because the people have got to be main-
tained right up to November. Therefore, I
request once again that he may be
generous enough t, increase it. What
assistance he has given is not enough.
Whatever he has given will be exhausted
by 31st March, 1969,
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[Shri N. Sri Rama Reddy] =g fir o A fam st i e femnes

and he must make provision for another six = 20 g, 33 q¢ fa=1e fiFgr = )
months so that the people of Mysore who are
so badly affected, who are so severely hit,

Villages have been ruined. that 1 (h stuation 7@ 7% 1 fuelt e i a
in Mysore State—may be assisted. Therefore, “7 % agi uw werg #1 27 v afafa
e s heloing. e St o Tt fireeft & | e i A1 avw
S[(;:I(l)re lsg thgtr;hegy may see that the ?)eeop(l)e T f* T A AT -t
who are badly affeced might still survive. 9% T g B vz wfafar #mas 25
T F 50 97 % fAy &1 ww 7@t

The question was proposed. 9T FW 7 FqG GO ATTAT FT ARG
arew qfem gz &y 9y 3 3w T

ot gy veg v 0 9y awmfy | Afew @ feamw age gwen g 2
wRrEan, v it wwe ¥ g i T 55 @ F AT 2 8 | i wE
azi 77 =41 g% 4v oty sefew SAIET 9% e S} R @ fF gw
wEAT § T AT FT AT S ATHae i W FIA AT AW A0 @A 25 "
2 71 9 o fmar ar fF o | W 30 W EFT 2 TEd wanar ad
T 7 # 2 A I AAA W AN i &) owa 20 ATA SR FA
TH AT 2 | AR T F AT FAT 74T g1 T 20 AR AH AT FE WA
¢ fo ofreolt ol 5 90 & #9050 WAAT FaTT gEa A § wdr furwaa
gfaws masit w2 % £ 91 &4 25 B\ =@l 0T 55 WET T AW AT 0%
srfermmer wddt AET T & | WO AT BT & Wi 3 uw gee wfaw e
o ot ¥ wrfews whm W oww o5 fagr AT gt 2 i T g 0
forli 3 ww gwer oar 7w frmend | 99 0w far @ wegd faeer )
AT &) o dYEl A ;oS FfHT 431 97 35 & A FH FEE
Hrardy 7Ef & " ot fedfie o7 = AT & AW & F10 F4 F WHETT 0L
@ ¢ TE T TS 9 AT qwd § ar e fezaeT &7 1 e 7 |
frew frmmrs 37 8 o wwrg § 35 AN 1 G 9 T & WH & 5 T
TATRT &d F9T TGl FT THAT § AWK T T AfAH O T FAT g ¢ |
forar ¥ qrer ey & Ol K owgwT | AU TAH HATE 9 A9 F g Ay AT
s g i A fon ArgAr | 9 A gt o ol # W 5
7 | e W 9T AT SaEr A e
| @ 9T §) 55 @ & fag wemee

T ™ fafre s % €1 HTH T 35@?{%&'{:&(}?
ofrerw T aﬁufmmasﬁqﬂgr- ETT FIN & A W T T W AW A
#t ardi w Ievw far 3, § wn | G T & WIS A ¥ I e
£ B 30 ooy o ami a7 gevw w0 9 60 ¥ 70 3w 3w fewwe g
W wEr fre fret g A werr | S0 @9 4 25 T E 35 &F AW g
aR A % a¥h ) Afew F g oer | 0 TG 1% 50 OF 9 S <% g
) TARHE FATET FL | FZ TC A0 TEa
# 5w g wean o & aft faad
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At gW | agardd f§ $HeE w1 o
R A

7 et il S a9
&1 =gt a2 wewt  fagdy srea @ vy
AT E 1 50 AT TFA AT qTH AT 97,
foer el & =¥ o, 99 w19 v
F @t aeF A e o= qame
fogy wreft o oY 2 1 & favarw feamse
2 wvar § & o w=fof §1 &%
15 far mga ST FW=T An, e HaEt
WENT WY WA FewT a9 Al 59 T
FT T & g7 F F1OT A-A e 2velt
gk o=l o7 firgy 9 W} v wEwi §
st i 7 fadi & s aw af &
AT T wfafor #:18 gdr S a9
7wty & arfar fF & & v 0w
=rfay 1 wre w5 Aa # faeem wiT
zaifazfom faamsie Fammas,
oY &9 ga FA0 ey AT E g A T
faelr ot qa A A% BT @1 @
¥ T AT A g g anfer )
AT EH q8T & TET TSN FET
=g |

10 &1 & BIET S F qvA( &7
T 9w foar wmar & w42 A
# ot @@t o Fw 7 faar amar 2,
Ffer =78 o T8 faear 31 o
HACT T FEA § I F AT TL -
FTE 27 g1 2 | TF A=Al & AT 3
F TR ATorT AT ATHET qE # W T
far o &1 eEer @ &) wlh
# wdy oft & wgar wvgw § v o
T A § FO FAATET HY |

At A7 Fag faqzw w0 Fgar
g T &7 wrti 77 b wrE gy
mie 5 vvmwm vow F fam
7 @01 o |07 9 awd & | UL
afiad % fro, o @deEs & fam
wte gIw gy & fam, s s
FaT AT X AT T T 2w aw e
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gim gy § 1 T aw@ ¥ 7 A
A gt feew & wererew fr T
a7 ®F § | TF FTO0 A qgT AT
W 9% A ¥ wrw faamy g e
F A 3o o wf §r @ ¥ T
Ao 77 & =7 2 5 o v A
FY TTAT FT FIE AT T AT @R
faa arama oz A1 g2 g0 9, W
AT A7 A9 g AT ot AT A fqE
afeat Zar ar I&F @ a¢ ST 41
AT T3 938 | 48 39 FT0E1 § 4T AT
4 | ¥9 a7 Al § A
sit Feefts smovom &t 38 7 0w &
AT T wA TF & AW TR AL g
T i 2 1 w9 o7 f a9 W
AT 39 FT "rAvATar £

919 F T &1 W31 A% a2
T3 9T FH W AL §F T T E,
afeT 9oy fam g f5 7 odT fag o
& *emw s 5 wrgew, q T IO
S1AT3E AZ FA £ | WfET T@T FU
&, mrardy & 35 70 & arw, A 77 I
afemat & otz W&l 7 W@t A a=
AT 33 A &, arer o drer 7 Heae
F fram F gmare v = I ¥ g
o weTs R e s 20 9 ag
urar g B oro e A 7 97w
1 5 1o A gL a2 J i 5T )
FfFer st g% wrardr s 2, #42
ATE TTIAOT 2, AT TT AT AT AR
T B gwTa Az i fy
oF o7 & uF gE@E Tdr faar #
AR ZT g uF fazgqgar | ane
A FETAT T WA ¢ 6 0% A9 Al
AT F37 9T foerr 2 AT o
A § 35 AR BT ATT AT ATAT |
AT FAT a2AT 2 1 15 f2m oA
farr wrfat o= # v 47, 937 97 0F w0
# 4 #1= O faEAr ar $7 wE-wE
AT T TTT AT OF T AT 3T wAT
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¥ famar ar | & =A@ &oar

SHRI ANNASAHEB SHINDE: It is

one gallon per head.

=t geaw fax Aeed o A fed
wd%z ®1 F ) oF vgre vw §T @5
faaqr wmaT & ) 32 FEw oz o faE
HIE g AT | |19 AT SHHT AT AT
faars @nr &% 3@ #fay | 781 @
i & feara 7 faars & s 2 0 o
fazas a1z # B d3mmq #7 afqg 7
T 757 ia & fgaa 7 faar sy #9ifE
TET 97 TIIANT F & HT FHAT-FHT AT
U G F 1097 12 F vy orrfaer
2 F 110 WA W Emfwze waw
FATZ | AT 9 SO0 0F  gH0T
¥ far ow &r faard #v saaeqr wT
TATA 2 1 Z397 359 G A7 | TAH
HAT wAAAT 2 FAVAT FT ARANT F
nfear § € 4F | 3w Ay A 0w
07 &7 ¥@T | 3F 97 AerA A4 2
THFT W | IEEE W F 12
qqFT7 A1 AT, 5@ qZ F2T W4T 47, IH
qofra g7 Akz A4 4T WY 7q FOOT
g 297 AT A2 WF qrET 97 | K
TG T AN F | A7 A% A8 deas
ey wdf &1 arat a1 o7 T4 A
IFTT T8 4qr | (Time bell rings.)
F A QU0 AT AN | 1963 F AT
250 F4 aata w1 Freaardy a0 o, .
AT FT 110 FT F a1 7 TTEAT
g e w17 ot arer 37 fward w1 @
FL ) o U0 o FT AT T 0F F127
ad A1 o= 7 F A agw fw
AFEAF § TOH AT AT FTFL TR
F 7

IR R e A £ el |
aeart frga fai w2z 9 k) Framae
fas 7 &1 wat 50-55 F99 90 317
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wrfed agt ¥aq 5, 7 X 9T AL
ot ot &) &€ waw a8 § i A
A1 HEN H AT UF AT AT GGATE |
# FeAr wrzan g o w@ ow we @
Al ITITAANET AT 35 <TE
40 WS F WY AT IF 7 IHW gAAT
ary g 2 e ag 9 | aaw amw
SATEE FT AFAT § | 97 gAng £ fE
Tzt fra &1 gt TE 2 | FET we
I AT F FOA HT AT T FLAT A,
agt & wAfNaT FTATH TAATFEF AT
Afes wRTE & AT F ST TAE
¥ ara frew wraten T F faw o g
At wdr | & =gar s s fafwE,
fegm fafedy & g8 amim eurfor
FY | T AT A3T IATT TATFT T2 |
T ferdr € e dt o 47 o AT
# | Azt T 43T E wwAT F IW T
i frer wraforin & far s 7 4z
vy A3 fraed #Ar

Fifer Hz F1 o9 THE IEA
farar 21 fifen dzd 3 fog 1 iz
#1 ATF & WL AT 50 T, AT
qOFIT q@E & WEAT 2
77 gz §fen § | 7929 wrw WA 942
war oY a% 9g qwAr @ oAy W
rafar oifer Fd v Gr @ g &
aiee & wgar g o fow aw &
oY T HTATHT FT R uw @ F
gdr swre o afsd & g foes
FUTE 99 § IAH WAL 0T W A
T & ofwew f0 F@ E 9w 3w
femma & a8 § AT IET e w4
7 2 awa ? wg Im ¥ fa dfew
favrdwm & far soad 7t g€ & Afar
dfeer @ aTaT IAST T4 A% AvEV
TR w9 % {6 9Ew Ao A
Ataa T& W 9T & 1 A v faw
ifew §24 ¥ 7@ o AT wAUT FHF
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o g ot % fo fredw

#it o et s g gt g1 | v dford @y g & ) wa-
HrE F1 & W a7 aga TS0 & | wa AT | AR Y AR T
’ wram dar g Arer Aot § 917
nE grfads a § 29 FT Tga sl & W W, WgEdT, W

7 g w € & S W f fd
w wfeww @ 98 & e g W
g | fedy smw fafrese @ A

fr w7 sy af fi—gwife s
aHTR § AT 3T & Ao qgi A Wl
T AITRI AT & | 8 @it & 6 ava

qeel 20 aTfra 1 AYE F AAE H 5" AdrEe wgEw o 98 fam aew

#gl 2. Tam quoting from page 255 REK T 7 AR q.g 2 '(Eﬁf f e SARY

of the wuncorrected Report for SAYL @I THZ | ¥ Fgar Jgan i

20-3-69: — fF we gw I Tl & AgEE an

"After 1947, after independence . uwa i A 3w AT # ware 9T M

the Government has seen to it | gEz % a9 79 OWeIH & watwd

that nobody dies on account of | e ;m-.t =TGR | F ow @. T
starvation and that everybody is \ e

supplied with food." | W A T R § AW

T W R @ A ger W

I 9z Y FT E ¢ They have | T ¥ AT F1 T4 FT 49 A

not died of hunger, & WY I® | ger gam

TEl FE @A | & wreAe fafeh
7 ¥ afew g fafeey & ot oF
ywifir fear 2 dvo #ro wrEe A
foiid & 16 w1 FY. 99 gEE" § HFT
gl § | g warem gra far @
gEaw & war fameEw, 1966 &
a% & y@ ¥ 219 |l wey & AT

A (7 1 thank ths Home Mir istry

for this confession i T ﬁ T

agar § 5 oo & s wga
qar X fr 10 " oA & RO
aAfgrat 1 weq wime ¥ g€ § )
TR it fu w9 & awa & g
Al AAHT A AA wA F  fad
o afafs goardz s @ faww
fear & . . .

THE DEPUTY CHAIRMAN: Huw, you
must wind up.

Stgear fag serd : & mae
H gy WA wrgan, afew ag S d v

|
|
|
|

THE DEPUTY CHAIRMAN: You must

wind up. You have taken too much of time.

ot gea< oy et W dmw
T & wg g 6 oA A A 8. 96
FUT 3 T 00 FE 47 | wOAT T
foie § e a TR WA AT a9 20
#1 Fron § i ot a9 & ag dar
&l foar & ? s @@ AW
#1 g 5w ot oF adfy w=d dm
AT T AT | WICHT fwaaT agrgar
&7 BEUT T FAT &, IA T W
wHGHe FE W Tedr UGT TAH |
o Fad 40 yfawa W qgi g7 4
&1 & e § fr forefr foamar o
faraet ot 9t 7 sravrwaTy wir
@ § T9 B 7% TGT T FEY gL Y
@1 & A & 3 Y a9% "} w7 e
femmar amgar €

' SHRI K. P. MALLIKARJUNUDU (Aadhra
| Pradesh):

Madam Deputy
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[Shri K. P. Mallikarjunudu.] Chairman,
coming as I do from, and knowing aa I do the
conditions obtaining in the State of Andhra
Pradesh, I would like to confine my remarks
to the State of Andhra Pradesh. It is common
knowledge that Andhra Pradesh is the rice
bowl of India and it is really a granary so far
as paddy is concerned.

[THE  VICE-CHAIRMAN (SHRI RAM NIwWAS

MIRDHA) in the Chair.]

Unfortunately, Sir, this year Andhra
Pradesh was hit by unprecedented drought. In
the State of Andhra Pradesh, perhaps as in the
other States, kharif crops will be raised in the
month of June. In the month of June, usually
the southwest monsoon winds blow and the :
rains come. But last year no such 1 monsoon
broke out with the result that there were no
rains in June when they were most needed,
with the result that the paddy-growing area
became less than the previous year by nearly
25 per cent. It also 1 resulted in less
production of paddy so far as the kharif crop
was concerned. It is true that there were some
rains in the month of September. But I should
say that those rains were insufficient and they
were nut at all useful for the paddy crops
already sown. If there is any benefit at all, it
is only marginal and not more than that under
those circumstinces, the Government and the
people were put to much difficulty. Even the
dry crops also could not be grown for want of
rains. Apart from paddy, in Andhra Pradesh
some dry crops like groundnut can be grown.
Even in the case of dry crops we see a con-
siderable decline in the area grown as well as
in production. Both in the dry crop and in the
wet crop, we see a decline in the area as well
as in productivity. That was the unfortunate
position In which Andhra Pradesh was
situated last year so faT as the crops were
concerned.  Under
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those circumstances. Sir, tne Government have
spent large amounts of money by way of relief.
The Andhra Pradesh Government has neariy .-
pent Rs. 11-1J2 crores till January, 1909, on
account of drought relief measures. But there is
one thing. This money was mostly spent on
works of permanent benefit for sinking wells
and for other measures of permanent value.
That was the kind of work undertaken by the
State Government. And as I have already said,
they have to spent another Rs. 1-112 crores by
way of relief to these drought-stricken areas.

It may be remembered, Sir, that these
drought conditions were not confined to one or
two districts. They were spread over the entire
Pradesh, right and left, in all the twenty i
districts of Andhra Pradesh. That ' was the
nature of the drought. Sometimes drought may
occur in some parts of the State but so far as
the drought this year ig concerned it affected
the entire State of Andhra Pradesh with the
result that production has gone down
considerably.

Apart from the relief given by the State
Government they have also *made available
certain loans, called the taccavi loans, on a
very, very liberal scale. These loans also
amounted to more than Rs. 2 crores.

Apart from loss of produce from the fields
there was difficulty about drinking water and
fodder. There is not enough fodder for the
cattle and drinking water for the people. So in
order to relieve that difficulty the Government
embarked upon a scheme of digging wells by
means of rigs and if all these wells yield
drinking water tne problem of drinking water
will he solved in certain places. But in a vast
region like Andhra Pradesh seventy or eighty
rigs cannot solvs the problem though they have
given some relief to the drought-stricken areas
of the State.
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Sir the Government of Andhra
Pradesh requested the Central Gov-
ernment for relief. It may be mentioned
that the Central Government put a
ceiling of Rs. 12.55 crores as the
amount earmarked for drought relief
measures. The State of Andhra Pradesh
requested the Central Government to
fix a ceiling of Rs. 18 crores and 1
should think that the Central
Government could accede to the
request of the Pradesh and alter the
ceiling limit from lis. 12.5i to Rs. 18
crores. In addition, the Andhra Pradesh
Government wanted a ceiling of Rs. 9
crores for the coming year starting
from 1st April 1969. So 1 would
request the Central Government to
accede to the request made by the
Andhra Pradesh Government and see to
it that the ceiling of Rs. 78 crores is
fixed as drought relief assistance for
the year 1968-69 and Rs. 9 crores for
the coming year 1969-70. That is the
request made by the Government of
Andhra Pradesh and I think it is a
reasonable request which the Central
Government should accede to.

Then another point that I would like
to impress upon you is this. Our land is
rich in rivers. There are a number of
mighty rivers flowing in the country
and watering it. Any permanent
solution to meet these drought
conditions will lie in harnessing the
waters of these rivers and impounding
them so that they can be utilised for
irrigation. All the rivers in India can be
harnessed and impounded. We need
not be afraid of any possible drought.
Perhaps, it is a very, very long-range
plan and if I am right, our Irrigation
Minister said that Rs. 2,000 crores are
required to harness and link -,ip all
these rivers. So in my opinion there
should be a perspective plan, a plan
which may range over a number of
years under which all these rivers can
be harnessed and their waters utilised
for irrigation purposes so that drought
conditions . may disappear.
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Apart from that I would also suggest,
as already suggested by Shri Rama
Reddy, that the underground water
should be lapsed and utilised fully and
made available for drinking as well as for
irrigation purposes.

Lastly, I would suggest that a drought
relief fund say, to the extent of a hundred
crores of rupees may be constituted
because drought is a recurring
phenomenon. Droughts art now a matter
of common occurrence. Under these
circumstances the Government of India
would do well in building up a famine
relief or drought relief fund.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): The Agriculture Minister will
tell us that there is already some such
fund.

SHRI K. P. MALLIKARJUNUDU: So
a big fund should be constituted so that
relief can be granted in times of distress.
With these few remarks f wind up.

o ¥t wwa fag  (fagre)
WA JUAATTS HEET, §F 929 o
FAOF-TG 8¢ A4 # g0 AWT AU ®
fdt @ et 0 § ot A g F
AT W TZT T 2 | Sar fm oA
1 P20 & wrew gom g s et mf
1 AT WA wae] § A § gat
A1 f ¥% %9 ¥ afvaarg & g9 fadi
q &0 2, W 95w F shE-wda
ft faT & s ogr gat &, ueeeE
FagTar fwvgarg 1 omi <
# AT § smare 97 @l o971 4
MAR [HAGA ER T wE WEATT
a1 fawit #9 qar & qeras # wife-
@ ' w3 oW o & g #ix
AFEHST F TAHRT 2, ;T AT HE
9IE 1 Age A gETOITIEETE
AT H3W F garglarz Wi fawiye
Fast ¥ 9T 93TEATE | IHT AEET
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# %3 7ar1 fr Paave & o qarg Forar o TIaT 2 | :ﬁ"raﬁ#qwmr;‘
qEr TE FWT ¥ | TH A T ArE et w1 97 3 v oovd 39§ fag

o T3 74 & £ op ¥ {57 W g7 AT
TET T 951 BT A

o1z FAET F A7 F qF fEA ¥
At anfgaa srawr ad & 1 Afwa
TATH & 417 & & 7 wwar g fv a8 0%
aqur faarz 1 fasm & fag & faand
#r w1 aqfas sgaeqr adfr &
Tgt A ¥ AgT 2 A 7 w5 fAwe
oo &Y sgasqr § |\ 34T F A/0G
q1q 9% 9 § mEtare fad w1 A
apur wa-fafawa @ 9z o w04
FUT FHT AE TTGATRI & | 1967 H
fagrea swter o7 91 A ar fagre ot
Figwdm 41 fagrd fgmat g @1
A wy war 411 Afgg qarg faer
AT AT faa w1 e gafsfaag
agqr garer & fagre w1 o gz A
AFTA AT TR A AT AT 2 | Wit ar
AT & AT H HAATE X aF wnar § fw
fagre &1 waeaAr § fodt & aeman
f g Fz20 a1 F 47 759 @ § we
g | FEIdaa ¥ ¥ Az ¥, A fw
wardr oft & agarar fy 7z feeqe
ot 2 e ag 7 qa § v an
et Wt oy & 7z | oA, &
ar wwal § fs w3t & awg 3% &
#r gt 21, afsa & af 77 afey 3w
g s afwe & wror ag q@ @A
2 wWifF 2, 3, 4 TN 7 @A F 417
¥ ag @oa #1 ofoql w1 & g,
FRE qrar g ar @vfas & fv 9%
£d q78 W1 Arar g AT §HW AE w6
it ¥ qg A ATAT R GH qq
%1 €&1qaT $9 T wEAT AL AHA A
wifes #c gaEger & Afea
€ 59 TE W T wTOT w4l F 7
€@ A9 § g AT 9ETA 9¥4AT 2, Far

36 FUT OFT A{A ¢ AT FAT F
3af ¥ qfers 71 20 a747 57 g ¥
arz 10 FOF 0% TATA 77 fgard
T TFANN A AR E, FAITE0A, 10
FULUFT § oqrar 781 2 | I 37
T ATHT 26 FUT THT F419 ATANTT
WO 2 1 w9 FeaT 2 #1 A9T
ATARTT § ACH G AAAT A1 IAIT A
@t A qHra 7247 Faaga satadas
2, zag IwIT A feqr @m AWl
g1

L

dwq, WA faam e g
w7 71 & v &7 & 70 A7 wwdisr
¥ A Az 9T A F faw g Ao
FT # W\ BATT AT | i gadr afzal
g, W&l W\ 7 A F AN OAT w7
aqE ¥ gWT 8, Azt gw dfwfaw an &
FH QAT FT ITGI 7 FT G0q 20 FTH
#, 97 AAAF FAFAT HIT a5 H AVA
21

I e 9% War § fear ow
# dar agt fofis agamar amar &
feeft® wgaa § aw@-a%@ ¥ agafeqi
A # fadt A @ aa ¥, g
qaA # W fAarr aardi ® aIE B
=T =T ATar & 1 WA WAl
w0 fradt & %4 oww w1F Irw w
AE AT B, ®E AT FE AT Sy ar
qaT 7 A 9 fawma @6 2
fT A1 a4 Art Fw AT BT w9 F1F
& e frommdrgn o & | waw g
qFTH FIT QAT FT 0941 3 § fqo
Zw qTwrAe & a7, weafea @t v
T waw A oA § AW 7
ety Zftedor &t @ §T (W&
fae oF arar g w7 #E w2w A
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FEAT 2, 79 A% FT AT A, qar
TIqT vF, T WA oA Fzar wE,
AT IqA wIAdr A1, &4 wear A,
¥ afaw fofrs fow, 8 &w foa,
agT fosras #zw § g @
19 § & At @ g Al
aw g fafeas qam 2, dar f o
wieasTd4g argg T #ar f5 7o 41
TArR AfzAT BT OF FHE A AEA F
fon 7% femrer ond, foed 37 afai
F OTAy #1 agydnT & @% | wre &
arg gt w1 A1 fRgmaiEai g
# 39 Ov 499 7, IE UL A7 AT
=7 94i &1 3w faarf § arifaw
ami, fawe sfataw adwe & fea
s AT 5, 7, 8 ATET H ey q7 AN
I TATT TT TOAT TEATAT AT qFAT
21

fagre & faw garw &1 &7 fas
far, A7, 39 AR F &t 74 F2d
%, 0% fan us gridaw €@ FA9
FT R AEl F O gE & | aww H
qEl wiar & Iasr fagre w1 9w
Fratfras w0 AT FL a7 THI
Fraifeaa a7 | Forad wEt adr Fgar
gfedaradi @ | wre ag griaam
AW Farw oFw &1 fagre ¥ waifag
FT & g 4 IO VA F fAAYE,
AT WX fagre F qavy wie qrarar
faw & wimr #s-fedism & gomd-
T UFE AL AGH I3 |

gAY qeg § = A ot fag § 9A-
7 A€y gt & | gy 44y ad afam
ALY wIAT € 7 Fgeg wieAt # | Ao A
faez1a &7 T # (Interruption.) FIT
W fTEar §7F F1d & A1 o fawary
qagd ¥ T A § | WAL T@T AT 419
faar o, faey fa o=tz or f5
T 8 FUT WY AT g AT E, AT
4T, gIEgraTE AL g2 AT foei €1 ow
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TH WHIA AT ATRT AL v A4 orE
tfro 1 gaamrw 5 #1 oy, faare
FTAAT AZIAT | LH A7g § IAT
fzrz & wes a7 g w17 ag
frar s a1 gAlar nEE wdiA
g foard grawdl 21 w4 ala
AT T KT AT AfHT TA ardy i,
qeAmT  FAT BT W R
SATAr & SAIAT eqTA 3 | ATY e
g1, afaaatg g1, w1 ar g
3T, AT WETA TI0E AT HZ F wwA A
guary w1 &, & sFar fx s w0
7zt wfqa ®rg A g afer
qF AT AGTET E 1 1967 W W7
faere & weta wEr AT I TNy 98
W AT 97 Gh TrE @i w7

5854

9T T AT A @g F1 § T o,

agd AT H a0 fagr qar fx dar
a7 §27 1 [ &1 99 7707 T fqq
e An fRar Wi qq a sET g
w7 2 iy afz wfer sve faere @ 1967
# agt any fRat g 47 for a1y 97
agl foeiTs #7119 gat, fag 9919 92
AV BT TAZT TFAA T IO AT, 4%
TE WAT | smAdsy deami g,
Tedy  geqwl 7, vl gvEre ¥
qYe AT fagre #7 aw7 7 A §uta
9% T AE &1 AT T gfeT v
T A fwan t g ife s e
F1E A AT §, 99 ZW Alq 44
felt s %7 aifad £ 35 § a7 F9w17
T 7 faenaTdr g1 ardt & fr a7 ™
fe 97 da ¥ 1 writ WY qa & 7
7, U WrAq7 {1 7 /7 90, qa€1
et fag ot @ g feiardy ar
FmET 2 ar srarfay w7 ¥ @ a1
W 97 g g1 gafEe § s
7 frqza ven g foa-foT a1 &
q& FT g1 7=y 2 3 a1t 7§ i
Fre A0 fpat wa, dat qerE o §
Fagmar A1 ferfididm & fols &
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[t Tt wiea fag) , ,
o . o . particularly about Rajasthan because
FAT § a6l 37 (F4T 54, E19%  Rajasthan is the worst affected area and

Fgw wgv wwm 9arg oA, Gl
F1E qi2 91 | I A®IA ORI 9IT
faal wfa, “faa a4 & W A
T TR W4 G &9 gl 0 4,
5—7 A7HT F[ Fh (F §94 999 F 73
ag FIA FT L7 491 2, TH HFST AT
favag & T4 99 aF I8 wETH W7 ga
¥ g ¥ fa gw AT A€ g T
T e ATA ATT 2T 44 H g0 T4 WaT
q29 T @, AFIA LA AW H 94T
2T, 1% TF FET ARAT )

SHRIMATI LALITHA I RAJA-
GOPAL AN) (Tamil Nadu): Mr. Vice-
Chairman, the statement regarding the
drought situation that is before us clearly
reveals that Nature has been impartial
and also Nature has been unkind to all
parts of the country. This is a situation
which persists in the whole world. The
vagaries of monsoon, drought, famine,
unemployment, industrial  set-backs,
everything is a common feature all over
the world. But as far as our country is
concerned, we cannot attribute this
situation only to the vagaries of monsoon
or the natural calamities. The
implementation of our plans and schemes
have had a set-back. Also the absence of
a thorough plan to implement these
schemes in a proper manner has resulted
in this situation.

In this statement regarding drought
conditions prevailing in parts of the
country which was circulated to us after
the statement laid on the Table of the
House on the 18th November, we find
that in Gujarat, semi-scarcity conditions
prevail in 3,924 villages and the
population affected is 86.14 lakhs. There
is also shortage of drinking water.

In Orissa the winter paddy has been
affected. I want to mention

even recently som, Members of Parliament
had been there to study the whole
situation. Scarcity, has been declared in
22,797 villages in all the 26 districts
of  Rajasthan where the damage to kharif
has been 50 per cent or more and the
population affected is 1.28 crores.  This
is just to show the magnitude of  the
situation in Rajasthan. 1 am sure the

Government will take all sorts of
measures in  coordination with  the State
to see that we avert this situation. At the

same time I would like to point out that the
Rajasthan Canal Project which has been
there all the time has not been
completed yet, and this has resulted in

all these I things. What I feel is if this
Rajasthan Canal Project had been imple-
mented properly it would heve

resulted even in its pruned 1957 form in an
irrigated area of 35 lakhs acres and a total
command area of 50 Iakh acres. On
completion it can produce 30 lakh tons
oreven more of foodgrains. This means
that in one jump India can achieve self-
sufficiency in foodgrains and we can
conserve valuable foreign exchange. I am
very sorry to note that  this Canal Project
has been delayed. This Project as it was
originally in 1952-53 should be taken in
hand and completed in three to five years;
it ought to have been completed in 1958.
So far it has not been done. And for the
rest of the region it should have ¢ tube-wells
both for drinking water and also for
irrigation. About 500 tube-wells
should be commissioned in this area if
this  problem o" scarcity of drinking
water also  has to be solved.

Then, Sir, the question of completion
of all these things needs about Rs. 300
crores and this the Central Government
has to give the State. This is not a
question g£ giving money to the State,
but tie money should be utilized
properly. Recently



5857  Motion re drought

the problem has cropped up about the Centre-
State relationship. It is not a question of
giving money to States, but it should be seen
that this amount of Rs. 300 crores is properly
utilized. If that money is to be spent over, say,
a period of five years, it must be
implemented. The Central Government
should see that it is done in five years. That is
how we can solve this problem. We cannot
solve it just by giving the money and not
having vigilance over it.

Then I would like to say about my own
State, Madras, where they have got from
times immemorial .

AN HON. MEMBER: Not Madras, it is
Tamil Nadu. Say Tamil Nadu.

SHRIMATI LALITHA (RAJA-
GOPALAN): 1 am very sorry it is Tamil -
Nadu. I correct myself. I belong t, the old
guards. I still remember it only as Madras and
not Tamil Nadu though I spoke on the Bill.
Yes, I say it is Tamil Nadu. In that Rama-
nathapuram district is from times immemorial
a famine-stricken area. Of course, why
nothing can be done for that, I do not know.
Recently Kangayam in Coimbatore district
has been declared a scarcity area and the
Madras Government approached the Centre
for relief measures. I have no objection to the
Centre giving money for relief measures. But I
would like to ask the Tamil Nadu Government
why they have not undertaken any relief
measures themselves. What have they done?
They have only rushed tQ the Centre and
asked for aid. What relief measures have they
taken? Did they give any money to the famine
stricken people? They have plenty of money
which they have got in the Tamil Nadu
lotteries, crores of rupees. Why should they
come to the Centre for relief measures? I just
cannot understand when they have got
everything why they should
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come to the Centre asking for money. They
say they have to think twice about the
prohibition policy also. They say they have
got to do rethinking about the issue. They say
they lose about Rs. 40 crores. But if the
Centre gives them Rs. 20 crores, then they are
prepared to introduce prohibition; otherwise,
they have io do rethinking on the policy. This
should not be the attitude. The Tamil Nadu
Government should try to do its best,
whatever they can for their people, and then
come to the Centre for aid.

AN HON. MEMBER: They have the
means to do, but they are not doing it.

SHRIMATI LATITHA (RAJA-
GOPALAN): Then, Sir, we find in Haryana
also since September the State is having
drought. The overall situation is wherever
there is drought and famine, there will have to
be relief measures. Every time when there is
drought or famine, the Centre is generous
enough in giving aid. The Prime Minister is
very generous in giving aid from out of the
Prime Minister's Relief Fund. But that is not
the question. The question is: How far this aid
has been utilised as a permanent measure? It
is not a question of giving clothes or getting
drinking water for some time from some
place. It is a question of what permanent
measures you take for the relief. That is the
most important thing. The Centre should see
how far this is done. And then, Sir. the failure
of monsoon, the vagaries of monsoon, is
there. But I am sure any metereologica]
expert can tell them of what will happen, how
the weather conditions are, how the weather is
going to take its turn. So, they should have a
forecast of these things and take safeguards
even before something happens. This can be
done if only they make some efforts to do it.

Then, Sir, another most important thing
is giving incentives to agri-
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[Shrimati Lalitha (Rajagopalan) ]
culturists. There may be small land-
holders for whom incentives do count
and unless we encourage them, there is
no prospect of increasing our agricultural
production.

Another most important thing is the
protection of the cattle wealth which we
have been neglecting. Our cattle wealth
has become the weakest in the whole
world and we just neglect that part of the
living beings. We have seen in our Tamil
Nadu itself, in Coimbatore district, 3 to 4
hundred cattle are dying. And what
happens in Rajasthan? Now, the Railway
Minister is kind enough to say that the
Railway Department is allowing the
cattle to be removed from Rajasthan at
concessional rates to other neighbouring
areas. This is the position. I think
protection of our cattle wealth is the most
important thing if our economy has to
survive.

Then, I would like to say something
about the Community development block
which is really doing very good work. It
has got national recognition. National
awards, State awards, etc. are given. At
the same time I wish the Minister had
listened to one of the gram sevaks in
what adverse circumstances the gram
sevaks are working there. T am sure it is
not fair on the part of the Government
just to give a national award or a State
award. They should be given all kinds of
encouragement. One particular candidate
whom 1 interviewed, he raised the
cultivation from 22,000 maunds to
62,000 maunds in a period of one and a
half years. If this is what one worker can
do, just imagine if they are given
incentives how much they can contribute
to the national wealth.

I now come to my last point about the
irrigation schemes. I think I have been in
Parliament since four years and I have
been raising this question and I have
been getting the same answer
repeatedly. Butlam not
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tired of it. I go on repeating the
same question. I have been asking
about the appointment of an Irriga
tion Commission. I am sure the
honourable Minister also knows that
we had an Irrigation Commission
which was set up during the British
regime in 1901. And after that they
are yet to set up another Irrigation
Commission. Every time I
put the question to the Minister, the
Minister replies that they have not yet
decided about the personnel. I just cannot
understand why for the sake of the
appointment of personnel the scheme
should be set aside. This is really a great
charge against the Centre. When they are
going to undertake its appointment, what
is the difficulty in finding personnel'.' Do
you mean to say that we are short of
engineers? Are we short of agricultural
experts? Are we short of soil experts?

SHRI LOKANATH MISRA
(Orissa): The difficulty is that they have
too many men.

SHRIMATI LALITHA (RAJAGO-
PALAN) ; I hope at least by the next
session an All-India Irrigation Com-
mission will be appointed and the
Commission will carry out its work in an
efficient and speedy way.

SHRI AKBAR ALI KHAN: The
President has announced it in his
Address, about the establishment of a
Commission.

SHRIMATI  LALITHA  (RAJA-
GOPALAN): Yes, they had accepted the
appointment of a Commission. The only
question is that they are still deciding
about the personnel. Are w,. short of
experts?

4 p.M.

In reply to Starred Question No. 26C
answered on 5th March, 1969 about river
water, it was said in regard to major and
medium projects, over Rs. 1700 crores
have been spent during the last 22 years
in harnessing the
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river waters for purposes of irrigation. On these
two items we have spent Rs. 1700 crores and we
are yet to find out how to control the floods but I
am happy to note that our Irrigation Minister,
who is an expert in this field, has already been to
the USA and studied the thing. He has also
brought to the notice of U. Thant, Secretary-
General of the UNO and the director and officers
in charge of water resources that a forum should
be arranged for the exchange of experiences and
remedial measures adopted in the various
countries of the world in respect of flood control
of rivers. I hope he will, at least now, after
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A, often happens with our plans, they are
collection of bits of schemes in all kinds of
directions. This is because We have not got
adequate criteria. We are unable to choose;
our resources are wasted." .1 want you to
take note of "Plans are bits of schemes in
dif-erent directions."

Sir, 1 thank you for giving me an
opportunity to say something about this
and I hope the Minister will consider
whatever I have said and think about it and
I hope he will find it fruitful.

studying the whole thing, take up immediate
ssteps to see that these floods are controlled. A
potential of 22 million acres has been created
during the Plans, in addition to 24 million acres
being irrigated in the pre-Plan period.

In thisconnection I would like to say that as far as the
irrigation projects are concerned, the major irrigation
projects should be implemented within the target
fixed. Also some of the minor irrigation projects
should also be taken up simultaneously so that we
cover the whole thing and this will, in a way, result in
the water facilities to different areas and production
will be more. Lastly, I would like to say that in our
Fourth Five Year Plan the target is fixed at 135 millon
tonnes. I do not know how they are going to reach it.
Of course we are having foreign aid in the shape of
PL 480 etc. However, seeing the plans that are
formulated, the plans that are executed or imple-
mented, seeing the way it is done, I fear very much
and I doubt how we are going to achieve this target,
with all the vagaries of the monsoon.

Lastly Sir, I would like
Gadgil has said:

to quote ] what Dr. D. R.

"Lack of a consistent general long-term policy
and failure in formulating it. has been another j
factor in our inability to produce a 1 frame that is
meaningful and n® only statistical. The emphasis in
our plans on investment has been due to lack of
long-term  policy.
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g2or &1 WIAaT @Al |gal § A
AT qraw qFAT # 5 e g3w & ary
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e 93w § F, 987 q¢ q@r T 9%
2 W17 7T 9T WA T T27 gAT 2, UHT
31T s F1 qraw g fafer Far

N
Z 1

SHRI ANNASAHEB SHINDE: They
have also certain responsibilities. If the
hon. Member's contention is that ihe
Centre is neglecting, at least the State
Government should have reported it to
us.
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[ facor ami]
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G

g W, g fem s g f5
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Wy gAwed H@ai w1 E AT W@ ¥
# fom® st Tgr ¥ fanfei v
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SHRI R. T. PARTHASARATHY (Tamil
Nadu): Mr. Vice-Chairman, it is a very
depressing picture that emerges as a result of
the drought in many States of India. It is also
grim in certain States like Rajasthan and
Orissa. Members on both sides have spoken
of the difficulties which the people are
experiencing throughout the length and
breadth of this country. I for my part would
like to say that a fertile State like Tamil Nadu
is today in a difficult position particularly in
the districts of South Arcot, North Arcot,
Salem and Coimbatore. Even in the two
beautiful hiU stations like Kodaikanal and
Ootacamund there is practically no drinking
water even. We are considerably relieved to
know that the Prime Minister of India will be
visiting Madras at least to cover two of the
affected districts of South Arcot and North
Arcot though in a few hours, and we are very
grateful to her for that.

I may at the outset say that primarily the
relief measures must be worked out with a
pragmatic approach by the State Government
concerned. It is not necessary and it is also
not
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advisable that, in every State, as soon as
drought conditions appear, the State
Governments should appeal to the Centre for
financial aid and other aid. It has been seen
from time immemorial that in the ninteenth
century and in the early parts of this century it
has been almost a continuous process of what
I would call the unwanted queen, namely,
drought, visiting one area or another.

SHRI N. SRI RAMA REDDY: Queen or
demon.

SHRI R. T.
Whatever it is.

PARTHASARATHY:

Now, considering the historical aspect the
Government of India should formulate some
measures to find ways and means as to how
the drought conditions can be cleared on a
national scale. Members from different States
are bound to express, it is part of their duty to
bring up before you, Sir, and before this
House, the difficult conditions in their States.
But I would respectfully appeal to you to
consider that this is a national-problem;
history has proved that this is a rational
problem. So we must take the drought
conditions of this country in that broad
national perspective and find out as to how
best we can solve this problem. To me it
appears that there are only three methods.

The first and foremost, I consider, is to
echo the very wise suggestion made 45 years
ago by that eminent administrator, Dr. C. P.
Ramaswamy Ayyar who formulated a
scheme—that fertile brain of his conceived
this idea—of inter-linking all the great rivers
of India from the Ganga to the Cauvery. And
whenever questions on this are put in this
House I am pained to note that the Minister in
charge comes up repeatedly with the answer
that it h a very laudable objective but it is not
workable due to the paucity of finances. If
this is not going to be done I am afraid our
irrigation schemes in general will not be a
success.
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Not only the major rivers should be
interlinked, secondly we should also
concentrate on the development of minor
irrigation. I do grant that lhe Planning
Commission has evolved a very fine scheme
as to how best wc could utilise and promote
minor irrigation works but the
implementation of this scheme is not
satisfactorily done both by the Centre as well
as by the State Governments. There is some
sort of tardiness in their approach' in
formulating such projects and in taking
effective measures particularly Jn the State of
Rajasthan and in the State of Orissa.

Sir, | was reading in an American magazine
an article on the future irrigation schemes of
our country in relation to the growth of
population and it was pointed out in that
article by that learned author, an eminent
scientist himself, that by the year 2050 or
2100 with the rate at which the world's
population is growing we will not have
adequate drinking water. This takes us to the
problem of finding drinking water which is
neeessary not only for human beings and also
for the cattle, but how we are going to grow
our food. This is the broad concept on which
eminent scientists should work throughout the
world and particularly our scientists in the
Agricultural Research Institute must think
twice, three times, and formulate measures as
to how best we could harness -and mobilise
the existing water resources as well as find
out ways and means of tapping the
underground water resources for the benefit of
not only irrigation but also for drinking
purposes. This is the essential thing on which
the Government should concentrate. If the
Government do not plan for these objectives I
am afraid we shall only be allowing the
drought condition to prevail and continue as it
has been in the past which will adversely
affected not only our economy but the general
life and welfare of our people.

I would therefore appeal to the hon.
Minister to consider my humble proposal,
namely, the constitution of a permanent
National Drought Board at
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the Union level. He should make provision in
the Budget for the working of this Board so
that adequate finances could be made
available to tha respective State Governments
which are effected by drought conditions
without the normal process which means red
tape. I would very respect-fully submit to him
that a Board like this would be able to deliver
the goods if not fully at least to a large exter.t
so that relief measures could be rushed to the
affected areas in times of need and so that
relief could be given in time to the suffering
people.

Thank you.

SHRI U. K. LAKSHMANA GOWDA
(Mysore): Mr. Vice-Chairman, almost every
year or every alternate year there is drought in
some part of the country or the other. This has
more; or less become a permanent pheno-
menon and we have been noticing a steady fall
in rainfall and the vagaries of the monsoon. As
Mr. Parthasarathy just now said this is not a
problem of any one State or the other but it
haa become a national problem and it must be
solved on a national basis. I agree with him
and I support the suggestion that there should
be a permanent body or an organisation to
look into the question of these annual
occurrences of drought conditions and to
provide relief to the extent possible, with all
the available modern technological methods.
The report laid on the Table lists drought
conditions in seven States and the area
covered! is 95 districts in the different States.
That brings om the magnitude of the problem.
This is a problem which has to be tackled on a
national basis. Almost every State; has been
affected by drought conditions in one year or
the other apart from some of the acute cases
like Rajasthan and others wher, it has become
a parenial problem and a problem of great
magnitude. Mr. Bhandari has vividly
described the situation in Rajasthan. It is
really heartening to hear about the continuous
failure of crops, the starvation of people and
death of animals which are mainstay of our
agriculturists and peasants.
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[Shri U. K. Lakshmana Gowda.] Then
drinking water has become a problem
and Mr. Parthasarathy has just now
quoted from a magazine article to
show the magnitude of the situation and
with the increase in population not only in
our country but in the whole world it is
definitely going to be a very acute prob-
lem, and more so for our country. The
only way to tackle this problem, as many
hon. Members have already said, is to
tackle it on a national basis by
providing irrigation, by linking the
several rivers flowing in the country and
by tapping the underground water
resources. It js athing which has to
be tackled on a continuous basis. It is
no use just trying to dig some wells and
take some such steps to get at the
underground water just when the drought
conditions occur. If  this  matter is
continuously pursued in those
areas even when there are no drought
conditions, the situation will certainly

become better. But what is
happening is, when any State com-
plaints about drought conditions, relief

is rushed and efforts are made to tap the

underground water but as soon as the
drought conditions are relieved we are
prone to become complacent. I would

suggest that this problem should be
tackled continuously and I support once
again what Mr. Parthasarathy has said,
that is, on a national basis. I also
support  the suggestion of Mr. Sri Rama
Reddy about the setting up of a
Corporation for tapping underground
water  resources. I would also like
to add here that  wherever individual
farmers are interested in tapping un-
derground water there should be
some subsidy or some incentive schemes
which will go a long way in helping those
people to get the technological
developments harnessed to their own
farms.

Coming to the States concerned, I
would like to suggest that greater
attention should be paid by the Centre to
providing financial aid to the States
which are affected by drought conditions.
Coming from Mysore I
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, would like briefly to refer to the I position
in Mysore State. Mr. friend, ! Mr. Sri
Rama Reddy, has already ex-I plained in
detail the conditions pre-' vailing in the
particular districts of Mysore. Drought
conditions exist in 17 out of 19 districts in
the State. Relief work has received certain
aid from the Central Government.
According to the figures available from the
Government of Mysore Rs. 8.25 crores
have been provided for relief works and
other shareable expenditure and Rs. 1.75
crores for distress taccavi loans. A
suggestion has been made, that since the
provision of these faccavi loans might take
a longer time due to the processes in-
volved, that this sum of Rs. 1.75 crores
may be made available for relief work and
that will bring up the figure to Rs. 9.7
crores. The additional loan assistance
required m'ay be provided separately. This
is a very urgent matter and I hope the
Minister concerned will give consideration
to it.

Then, the Government of Mysore has
suggested that they would like to
undertake certain permanent measures for
a period of two year; and for this also
they have asked the Central Government
for assistance. I request that favourable
consideration may be given to it.

Apart from this, there have been so
many schemes which have been put up by
the State of Mysore and which are yet to
be completed. During the three Plan
periods 36 major and medium irrigation
projects, estimated to cost Rs. 331 crores,
were put up in order to provide irrigation
for Rs. 37.15 lakh acres. The schemes by
the end of 1968-69 will have covered an
expenditure of Rs. 129 crores and a
spillover of Rs. 191 crores will be still
left. What ha, been covered will provide
irrigation facilities only for about 11.7
Iakh acres. The Government of Mysore
feel that unless additional resources are
available, they will find it difficult to go
ahead with other projects, projects like
the Upper Krishna project, the Kabini
project
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and the Malaprabha project and also new
schemes to be taken up in connection with
harnessing the Cauvery and Krishn'a basins.

At present the amounts made available are
returnable in instalments, the assistance which
has been made eavailable between 1967-68
and 1968-69. These amounts have been provi-
ded within the State's Plan ceiling If this is
done, for meeting emergent necessities during
drought periods, it will create financial
stringency to the State. I would suggest that
for such purposes separate allocations should
be made. It should not be brought under the
State Plan ceilings.

Having aid this, it is one thing to

get financial aid from the Centre.
Effective implementation of the
schemes has to be carefully looked
into. Mrs. Rajagopal'an rightly  said
that prop°r utilisation of the money
in the implementation of the scheme
has to Dbe carefully adhered to. 1
know that there have been many -
instances. When Shri Sri R'ama
Reddy  was  speaking, Mr.  Mulka
Govinda Reddy said something about
political patronage. There  have

been instances where relief work contracts
were given on considerations of political
patronage, politics having been made the
criterion. Such things should not be there when
any relief works ar, provided during drought or
flood conditions. Also, it is not a very happy
position with the Co-ope- . rative; handling
relief work. Many of the assistance, loans and
other relief provided through co-operative
societies are not above board. A strict control
on these organisations, In order to provide
better relief, is very necessary.

Before I close, I would like to mention here
that I am one with Mr. Parthasarathy in
suggesting that consideration should be given
to the very early nroposal of the late Sir C. P.
Ramaswami Ayyar about interlinking the
rivers of this country. In the modern
technological world, even though it may be
costing an amount
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of great magnitude, it is a matter which
should be given due consideration. Thank
you.

SHRI ARJUN ARORA (Uttar Pradesh):
Mr. Vice-Chairman, it is interesting to find
that while we are discussing the drought
conditions in the country, the Irrigation and
Power Minister is conspicuously absent. His
place has been taken by the Food Minister. I
do not know what it means. I hope it does not
mean that the Government thinks that drought
cannot be fought by irrigation 'and that only
the Food Minister can supply some
gratuitioua relief by doling out some food.

SHRI ANNASAHEB SHINDE: The hon.
Member is a very enlightened Member, but
drought relief specifically fall; within the
purview o'f the Food Ministry and minor
irrigation is also looked after by the Food
Ministry.

SHRI ARJUN ARORA: That is the
interesting part of the Government. While
floods 'are the responsibility of the Irrigation
and Power Ministry, droughts are the
responsibility of the Ministry of Food. That is
exactly the thing which I wanted to point out.
You cannot fight drought by offering a little
food here and there and you do not jffer much
ifood. For example, in UP. at the momenlj,
eight districts, according to the statement of
the Government itself, are affected by
drought. The number of people involved are
1.05,12,000 and what is the amount of food
that the Ministry of Food has offered? They
have been rather bold enough to mention in
the statement: "1,874 persons are in receipt of
gratuitous relief. The Ministry of Food and
Agriculture have allotted 100 tonnes of
wheat for this purpose." Now, for 1,05,00,000
people, they allot 100 tonnes of food and here
the Minister, an enlightened Minister at that, a
good Minister at that, supposed to be full of
energy, gets up and
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[Shri Arjun Arora.] says that" drought
relief is his responsibility. That is how he
is discharging hisr .{responsibilities.
There are in the country some areas of
chronic drought conditions. Almost every
year we hear of them. These are, to
mention only a few, Western Rajasthan.
Rayalaseema in Andhra Pradesh and the
southern districts of U.P. . . .

SHRI MULKA GOVINDA REDDY:
Mysore also. Please mention Mysore.

SHRI ARJUN ARORA: I am not
giving a complete list. I am mentioning
some of the chronically drought areas. I
read this statement when it was made. I
went through it again today. I do not find
in the statement any mention of any
concerted efforts that the Government is
making to fight famine, poverty, misery
and inhuman conditions in these
chronically drought areas. I hope the
Food Minister or the Irrigation Minister
or the Cabinet as a whole will one day
think of doing something permanent in
those areas like Western Rajasthan,
Rayalaseema and the. southern districts
of U.P.,, where drought is a normal
feature. Not that water is not there in the
country. Many Members have pointed
out, 'and correctly pointed out, that we
allow our rivers to flow the water into the
sea. We allow our rivers to flood certain
areas every year. In this atomic age we
have not yet thought of water
management. Ther, is, for example, an
area in Eastern U.P. know, for its fertile
soil. But almost every year it is affected
both by floods and drought, floods in the
rainy season and drought there-after, and
the Governments have done nothing to
control the floods and have done nothing
to conserve water during the period when
it is abundant for the period when it is
lacking. That is the condition. It is time
that ou, Government realised that in order
to make this coun-
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try self-sufficient in food, in order to
make this country capable of some
dignity, it is necessary that water
conservation, water management and
irrigation are given top priority. We do
not know what the Fourth Plan will be.
We do not know even if there will be a
Fourth Plan, but whatever leaks out or
whatever appears in the press gives one
the impression that even in th, Fourth
Plan irrigation and power will remain
neglected. What will continue is import
of food under PL 480. Begging of PL 480
wheat can be stopped only if irrigation
and power are given top priority and if
suitable funds are made available for
them. Dependence on monsoon is not
going to solve our problems. A correct
beginning was made during the First Five
Year Plan when ambitious schemes of
dams 'and reservoirs were taken in hand,
but what was begun during the First Plan
and the Second Plan period was not
continued during the Third Plan period,
and for the last three years there has been
no Plan. We do not know even if in the
Fourth Plan there will be 'as ambitious
projects of dams and reservoirs for
fighting drought, for fighting famine and
for conserving water resources of the
country as was done during the First Plan
and the Second Plan. That is why I
wanted the Irrigation land Power Minister
to be here and tell this House that though
there has been drought during the last few
years in Rajasthan, during the Fourth Plan
this is how we propose to fight it. He is
not there because it is not his
responsibility. Queer' is the division of
functions in our Government. The Centre
in my opinion should take the
responsibility of ‘'areas like Western
Rajasthan where almost every year
famine stalks the land and people die
because of lack of food and water. At
least cattle die. Even Government admits
that cattle die in hundreds. The Centre
should take the responsibility and find the
resources for them. The matter cannot be
left to the State Government because the
finances of the country are in fact
controlled by the Central Government.
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The resources position of the State
Governments i very limited and for any
ambitious project they have to depend upon
the Centre. So, why does not the Centre itself
take the responsibility for major irrigation
projects for areas like Rayalaseema, Western
Rajasthan and Southern U.P. and earn 'a good
name? What is being done is woefully little.

Mr. Bhandari narrated the pitiable
conditions of Rajasthan. Though relief work is
being done, people are not being paid a decent
wage. What to say of a decent wage, they are
being paid according to Mr. Bhandari only a
pittance of wage. Wh'at is four annas per day
for a working ma, today when the minimum
wages even in the rural areas for the C.P.W.D,
workers are of the order of Rs. 2 per day?
Where famine work is instituted a pittance of
wage is paid. It is time that correct wages
were paid.

SHRI AKBAR ALI KHAN: The Famine
Code should be revised.

SHRI ARJUN ARORA; The Famine Code
should be revised. It is an 18th century
legislation, and it is surprising that though
famine is the responsibility of the Food
Ministry, the Food Minister has not brought a
Bill to amend the Code.

Before I sit down I must say something about
what is happening in U.P. Eight districts o'f U.P.
are affected by drought and, as I said earlier,
1,05,12,000 people are affected by drought in
U.P. This is second only to Rajasthan but the
relief work by the Government is so little that
only 1,80,280 persons are said to be employed
on relief works. This means that a little over one
per cent of the affected population of U.P. is
employed there, and it appears that these people
have been employed for short periods becaus, a
Central team has estimated that the expenditure
on relief operations in U.P. will be about Rs. 80
lakhs, which means that they will give only 11
annas per year for i th® affected peopie. The
affected 1
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people are 1,05,00,000 in U.P., and the
expenditure on relief work is Rs. 80 lakhs; it
works out at 11 annas or so per year. This is
the wonderful relief that is being given to
people in U.P. The Prime Minister also hails
from U.P. but she is very shy whenever the
question of U.P. comes.

SHRI ANNASAHEB SHINDE; You are
also from UP.

SHRI ARJUN ARORA; I am from U.P.
and I am proud of that.

SHRI ANNASAHEB SHINDE; You are
not shy.

SHRI ARJUN ARORA: I am not at all shy.
The Prime Minister appears to be shy when
the question of doing something for U.P.
comes. She has made several sanctions o'f
grants from the Prime Minister's Drought
Relief Fund for U.P., but all these several
sanctions total only to Rs. 55,000. Sir, I am
not very good at arithmetic, perhaps some
people here are, but what is Rs. 55.000 for
1,05,00,000 people?

SHRI A. K. KULKARNI (Maharashtra):
She has goodwill.

SHRI ARJUN ARORA: I am sure Mr.
Kulkarni's belly is not filled by the goodwill
of co-operators. Sir, there is one little
sentence in this whole statement which made
me very angry when I read it and that was
why I thought that I must participate in this
debate. On page 10, in para» graph 32, the
Government sums up the situation, and says,
"The situation is well under control in all the
States."

SHRI ANNASAHEB SHINDE;
objectionable?

Is it

SHRI ARJUN ARORA; It is a very
objectionable statement. My blood . boiled
when I read it. and I &IM glad that I read it
during the day and not at night; otherwise, I
would have spent a sleepless night. When
people are dying, when Mr. Bhandari says that
people are being paid a pittance
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of wage of annas four per day, when in UP, to
give relief to one crore and five lakhs of
people the Government is spending a mighty
sum of Rs. 80 lakhs per year and the Prime
Minister sanction Rs. 55,000 for one crore
people, it is disgraceful that the Government
says that th, situation is under control.

SHRI THILLAI VILLALAN (Tamil
Nadu): Sir, I find drought not only in the
country but in the statement itself, because I
have found that s-even States have been
mentioned in the statement, from Andhra
Pradesh to UP, but it has left out Tamil Nadu.

SHRI A. G. KULKARNI (Maharashtra):
That is your grouse?

SHRI THILLAI VILLALAN: Tamil Nadu
is the worst affected by drought at present. |
had given a Calling Attention Notice and also
a Short Notice Question during the session.
Both were not allowed. I expected that the
statement would be supplemented by the
Minister at least before taking up the
statement for discussion tod'ay. But I feel very
sorry that he has not supplemented it with any
additional statement. Anyhow, I want to place
certain facts before this House about our own
State O'f Tamil Nadu, leaving the other States
to the hon. Members coming from those
respective States.

For the information of the hon. Minister, |
may say that Poet Bharati said—

Tani orunanukku unavillai enil jagat-tinai
azitiduvome

which means that "if any individual is left
without food, we will destroy the whole
world". Another poet, Bharati Dasan, said—

Unavilai unum nilai in j elai

which means that "ther, will be no condition
where no man goes without food". Another
poet. Tiruvallu-~ar said—
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Irandum ooyir vo-zdal vendin marando
keiiuka oolakiyarriyan

which means that "if a, man is to live only by
begging for food, then the creater will be
destroyed."

So, Sir, that is the mind of our State, Tamil
Nadu. We read about drought only in stories.
But after the Congress came to power, we had
neen droughts.

SHRI ANNASAHEB SHINDE:

Drought only now.

SHRI THILLAI VILLALAN; After we
came to power, for the past two years, we
never allowed drought to raise it, head.

SHRIMATI YASHODA REDDY: (Andhra
Pradesh): Even God like Shiva begs.

SHRI THILLAI VILLALAN: I want to
mention about the speech of Mrs.
Rajagopalan. We must know the etymological
difference between drought is the sine qua non
of the consequence of drought. The drought is
the sine qua non of famine. That is the
condition precedent to famine. The lady
Member asked what the State of Tamil Nadu
has done. We have stopped it at the stage of
drought, we have not allowed the State to go
to the stage of famine. Our Government has
taken every step to stop it at the stage of
drought. It never allowed the State to go into
the condition of famine. Further, one of the
steps taken by the State is inviting the Central
Food Minister on the 9th and apprising him of
the real situation in the State on that day itself.
On the 9th, our Central Food Minister, Mr.
Jagjivan Ram, went to Madras and he
inspected the area and found the real
condition. Then on the 18th, our Chief
Minister Mr. Karunanidhi came to Delhi to
apprise the Prim, Minister and other Ministers
here of the real condition of the State. Other
steps have also been taken by the State.
Further,
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our friend, Mr. Parthasarathy said
that the State must take the initia
tive, i, the first paragraph. But in
the next paragraph, he said that
drought is a national problem, that it
should be decided at the national
level. \%

AN HON. MEMBER; She, not he.

SHRI THILLAI VILLALAN: I am now
mentioning about Mr. Parthasarathy. Both
are from our State, both belong to the
Congress. He answered the first paragraph
by the next paragraph. If it is a national
problem, then the State cannot initiate or
start action; if it is a State problem, the
Centre should come to the aid or succour of
the State because both are connected.
Without the State there ig no Centre; without
the Centre there is no State. So in both
ways, he is not correct.

Further, so far as Tamil Nadu is con-
cerned, our Food Minister announced in the
Assembly itself that our State is going into
the grip of famine; we are averting it; we
want one lakh tonnes of rice to be sent
immediately as a first step. The very same
request has been repeated by our Chief
Minister. He came here and requested the
Prime Minister and also the Food Minister.
The Prime Minister, Mrs. Indira Gandhi,
has been pleased to come to the State on the
17th and visit the worst-affected areas in
Tamil Nadu on the 17th.

I do not want to add anything to
prejudice further action by the Centre. I
want to conclude my speech only with this
observation that the District of Tanjavur in
Tamil Nadu is called the granary of Tamil
Nadu. If properly aided, Tamil Nadu will
become the granary of the whole country
definitely. So, in the Fourth Plan all
necessary steps should be taken to make
Tamil Nadu as the granary of this country.

DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Mr. Vice-Chairman, Sir,
looking at the statement, it

[25 MAR. 1969]

conditions in certain 5882
parts 0j the country

is a frightening picture that is given. In the
last page, there are seven States that are
mentioned and the one State that the hon.
Member was just mentioning is not
mentioned  there. A total, population of
5,58,83,000 people are affected in all the
States that are mentioned here, and 94,000
villages are affected. Out of 157 districts,
95 are affected.  So, it is not a problem oi
one single State, it is a national problem as
many hon. Members have already
repeatedly mentioned. 5 P.M. Sir, there is not
much time to go into the conditions of all
the States. Therefore, I wiH say only
a few points about Rajasthan.

Out of the 26 districts of Rajasthan all
the 26 of them are affected, the villages
affected are 22,797 and the population
comes to 1.28 crores. It is a colossal
problem which has to be faced with
courage and continuous effort.

We have to tackle the problem on a top
priority basis and on a war footing. I would
draw your attention to Jaisalmer in
Rajasthan which has had no rains for the
last seven long years. The land is parched
and the vegetation has dried up absolutely.
The population lives in camps near relief
works by the road side. The lives work has
either gone away or is extinct. Even the
desert camels are suffering from drought
conditions.

I would next come to drinking water
which is the prime necessity of mankind. I
would draw your attention to this one item,
drinking water, which should be supplied to
the society. The Rajasthan Government is
spending colossal amounts over supply of
water by truck-borne tanks to 48 places in
the Barmer district. Subsidy for drawing of
water has been sanctioned in 230 villages in
Bikaner district, 132 villages in Barmer
district, 76 villages in Jodhpur district, 72
villages in Ganganagar district and 142
villages in Jaisalmer district.

The people and the Government of
Rajasthan and other States might tide
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over the immediate crisis but what is in store
in future? There is no alternative to long-term
development. The Rajasthan Canal offers high
hopes to the large desert areas though at the
present rate of progress it will be many-years
before the remotest part would receive water,
as mentioned by the hon. Member who spoke
before me. The Centre should take over the
responsibilities of the Rajasthan Canal and
expedite its completion. The Rajasthan
Government do not have the resources to
either complete the work or even to give its
adequate share for completion of this big
project. They are over-burdened by day to day
relief work. About that I will tell you in some
detail.

The Rajasthan Canal should be extended
from 120 miles to 140 miles to cover the dry
area. Other auxilary programmes like the
boring of tube wells should be taken in hand
at a rapid rate. The Central Government
should draw up a long-term plan of tube-
wells. Sixty tube-wells which the Centre has
sanctioned, and some of them have been dug,
but they are not enough. There should be 500
tube-wells but this has to be done in a phased
way. A complete plan should be made by the
Centre to enable the State to have a phased
programme.

Underground water should be explored.
Pipelines should be laid out in areas where
tube-wells cannot be dug. Over different
relief works the State Government would be
spending some Rs. 21 crores by the end of the
current financial year. The Central
Government has so far given about Rs. 8.96
crores only. You can judge it is a very little
amount. The Central Government should be
more generous in their relief work.

Sir, it has been pointed out by hon.
Members here that relief work is not going on
properly. It is not adequate and the people are
suffering. It is true that people are suffering
but in spite Of the efforts of the State
Government and the Central Government
they are
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suffering because, the need is much greater
than what could be done. I will just read out
some parts of the Governor's Address to the
Rajasthan Assembly the other day. In a very
concise way he says:—

“saTa-aer A 1 H 99 9% 750
# afas sgraar 3@ sroew fag
a1 %@ & o ax s 7 A mfaw
1 F7 72 £ | Afasi 1 gy feafy
& TN | A1 wWEd &1 9T 2 A
a77 A W F A gE & AT a3
gfamm ufaw 21"

It is not four annas that Mr. Bhandari has

pointed out. It is much more. It has been
increased recently.

I UET FMI 9T FH FT T2
afami F1 751 § 914 F forr frela,
fear 1 957%, 7=, AT F2Eal wiz
AN AT KT MEZ | T AT 9 A
fafweti gfaard af sraeg F7ar§ T
#1 zaw wiafea fofee & wq 3@
afrsi ®1 e, AT 7T W 3
it Fz faafa o a7 € 1 ==
HR gaatam wigarai F faw 39
o wvy difees wwg faafa f#33
9T @ € | garae Afgarsi 1 999
q a1 weg (@ 75 A7 afy faw wie
AT F AT qATE 1% % T I79 97
gaF ®1 gfaar & smAT 2 )
sifesi wd 331 F1 fraes agrE
gy 9 W@ g | A 7,500 =fEA
mafmaearFr @ g

The Jaisalmer area and other Rajasthan
desert areas are a little different from other
parts of India because even a little rain of 2i"
to 3" in this area makes all the difference. This
much rain will make the whole area bloom. It
will produce food and fodder both for the
human beings and the cattle. So if artificial
rains can be made practicable, because not
much.
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rain is required, it will save the popu. 1 lation
and the cattle wealth and the .1 suffering of the
people would be much 1 reduced. I appreciate
that it is an ex- 1 pensive project but an effort
should be made in the near future. Therefore, 1
would just give this suggestion.  The other
one is, I agree with the hon. Members who have
suggested that there should be a National Board
j or Commission on Drought on a per- [ manent
basis and they should go into all aspects of
drought, including irrigation, and how to prevent
it and suggest ways and means of preventing it,
and the Central and the State Gov- I ernments
should get together to  im--plement them.
Thank you.

SHRI K. C. PANDA (Orissa): Mr. Vice-
Chairman, it is really astonishing \ that although
our country is 'not favoured by nature and it is
undergoing different types of calamities, we
have failed to fight the situation from time to
time. We haye already heard about Rajasthan
where we were expecting that canal water:
would flow within certain years o
independence, and we had been reading in th
papers and expecting that it will -become green
But even after 21 years of independence, w
find that the desert is going to be more furiou:
"for the people who live there than it was for
their ancestors.

Now I. would mention about the eastern
parts, i.e., Tamil Nadu, Andhra and Orissa.
These regions are not only facing drought, but
they are also facing floods in certain areas and
cyclones at least once a year in some of the
areas. Especially my, State of Orissa for the
last four years has been a prey of cyclones,
floods and drought continuously. Since 1965-
66, the western region of the State which is
contiguous to Madhya Pradesh and Andhra
Pradesh and which is said to be the water-shed
area of the State, has been continuously
affected by drought. And the coastal region
for the last two years has been affected by
floods and cyclones.  The relief measures
which have

parts 0} the country

been mentioned in the statement show
continuous grants for Orissa. It was given
last year for certain  districts for flood, and
for two or three years for cyclones, and
presently for districts are being affected by
drought.  The condition in the country has
become such that the States are being affected
either by drought or by floods and the States
are coming to the Centre for alms and our
Central leaders are going outside the country
for alms and spreading their begging
bowl before the other countries. We know,
Sir, that when there is a war in a country, they
also plan for the post-war reconstruction.
Our planning so far to find out the remedies
for floods and droughts in majority of the
States has failed and we are continuously
facing the same trouble year after year. So I
would agree with some of my friends who
have suggested that there should be a
Commsssion like the Finance Commission
with experts at national level and they should
find out ways and means of fighting out these
natural calamities in future, so that the
people who are really growing energetic day
by day t, fight out the natural calamities and
to grow more food for their own livelihood as
well as  for their neighbour and the
country, should not feel discouraged by their
leaders who are now controlling the entire
country. I would mention here certain
instances in Orissa. After the 1965-66
drought, there was such a clamour by the
people for growing more food that in 1967-
68, the maximum quantity per acre was
grown by one of the Girijans. And this year,
I have got information that in a double crop
field, potato to the extent of 423 maunds
and 14 Kgs. per acre was grown in a land
in the  district of Balangir. ~ And that was
the second crop. I should say, that man is
preparing for a third crop even.  So in some
parts, they are fighting against nature and they
are taking advantage of the  irrigation
facilities provided, whereas in other parts,
for lack of water and for lack of other
facilities, they have to face the vagaries of
nature and they have to go to other places to
earn their livelihoood.
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Now, the Centre is giving ad hoc grants
which are given in the shape of loans. But as
the hon. Minister had agreed in August last in
this House that in certain States where there is
continuity of these natural calamities, some
grants outside the Plan could also be
provided, I would suggest' to the Government
that in the case of States which are facing
these natural calamities continuously, they
should not give this assistance as loan for re-
payment afterwards, but it should be
converted as grant-in-aid, so that the burden
of this unexpected expenditure will not fall on
the States and their plans for future
development would not suffer.

My third suggestion is, we have been
asking for a survey of underground water
along with a survey of minerals and other
underground wealth, and the hon. Minister is
assuring Orissa from time to time that such
surveys wiH be made. But only one district,
Balesore, which is contiguous to West
Bengal, has been surveyed and the other
districts are continuously facing drought and
they still remain unsur-veyed. They have also
not been supplied with materials for digging
tubewells. Even after the continuous drought
for the last 4 years, we have been so much
neglected that not a single tube-well in the
districts mentioned in the report has been sunk
to enable the people, even if they do not
utilise ths water for irrigation purposes, at
least to satisfy themselves by using it as
drinking water. I would again mention here
that there are certain villages in these areas
which are continuously affected by drought.
There are certain villages which have got no
drinking water wells and the villagers have to
run for 12 to 15 miles to get a jar of water and
this takes them half a day and they work only
during the other half of the day. Such are the
conditions prevailing in our country. We were
glad when our Food Minister declared in this
House that in this year of Gandhi Centenary
the Government would supply some
drinking water
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wells to the villages which had no drinking
water. But we have not yet heard anything in
the matter and we hope the Government will
expedite action in digging drinking water
wells in different States so that some relief
can be given to the areas affected.

Lastly, Sir, we have already discussed about
the Famine Code. It is a 19th century Code
when conditions in this country were
altogether different, when the requirements of
the people were diffrent and when the country
was ruled by the Britishers who had framed
the Famine Code. So, the Famine Code should
be changed altogether in order to suit the
present conditions of our country so that
whenever people demand that certain parts
should be declared as famine-stricken, the
Government cannot deny it. In certain cases I
have heard the leaders, even of the
Government, have indirectly induced the
people not to get the Famine Code introduced
lest they should be deprived of their facilities.
These are the conditions prevailing in our
country. And 'again I would request the
Government about the appointment of a
Commission having experts of different
technology on it to solve the situation and to
relieve the people at large of their suffering, if
not immediately, at least through gradual
development plans. Thank 'you.

SHRI G. R. PATIL (Maharashtra): Mr.
Vice-Chairman, I will be very brief in my
remarks as far as this question is concerned. It
is a phenomenon in our country that in one
part or the other either there are floods or
there is famine. It is also peculiar feature, a
permanent feature, of this House that at least
once in a year we discuss the famine situation
and drought conditions in the country. It is no
doubt true, Sir, that the Government with the
help of the State Governments are trying their
best whenever there is famine or drought
situation to see that human life ,and cattle life
is saved from the famine conditions. I
personally feel, Sir, that the time has come
when the Government should take not just
temporary mea-
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sures but take some permanent measures SO
that at least in the course of some ten years
the occurrence  of famine conditions in
different districts of different States will be
reduced considerably. And from that point
of view, Sir, I feel a survey should be taken.
I hope the Government is aware that there
are certain States, certain provinces,
particularly certain districts in certain States,
where once in two or three years monsoon is
not certain, but famine is certain. Therefore, a
survey should be  conducted and some steps
should be taken to see that some permanent
measures are undertaken so that famine
conditions do not exist in future. 1 find from
the statement that has been made  here, Sir,
that very large population has been affected

because of the drought situation in almost
seven States. Andhra Pradesh,  Gujarat,
Haryana, Mysore and Rajasthan have

been affected on a very large scale. It is also
true, Sir, that whenever these drought
conditions arise, the State Governments go
on making demands on the Centre for more
and more funds for relief work, for some relief
works to be started in certain areas. This is
like digging a well when a man is thirsty. 1
humbly submit it is high time necessary steps
were taken in time. No doubt, we talk of
self-sufficiency in India by 1973-74. At
the same time there are lakhs of people in our
country who are starving, I, do not say that
there are starvation deaths as was alleged by
my honourable friend, Mr. Bhandari. I do
not wish to go into that dispute now. But one
thing is true.  How are you going to be
governed by the Famine Code which was
enacted in the 19th century by the Britishers
for their own purposes? They wanted to rule
this country.  They wanted to see that this
country was kept in  bondage and salvery
for ever. From that point of view they enacted
this Code in such a way that whenever people
came and demanded any relief in famine
and drought conditions, they would not get
anything under this Famine Code, it was
framed in such a way. 1 know that even today
the system that is be-
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ing followed in most of the States by their
Land Revenue Boards is that unless it is
below six annas famine conditions are not
declared in those areas by the concerned
States because of this peculiar enactment, and
according to the method that is followed, it
never comes below six annas. That was all
right when the Britishers were here; they
wanted to see the people of this country die of
hunger. In 1943 we saw millions of people
dying on the streets of Calcutta. Now, after
the attainment of independence, are we not
going to change this Famine Code whereby
the legitimate demands of the people are
properly met, whereby some relief could be
given to our people who are suffering?

1969 ]

Here 1 have another point also to urge on the
Minister who happens to come from a district
which is always famine stricken—I know Mr.
Shinde comes from Nasik  district—which is
having six to seven taluks permanently famine-
stricken. In  five or six taluks there are
some irrigation facilities and they have some
better crops there. 1 want to know wriy the
Government is not taking any action  to see
that irrigation projects are undertaken in these
famine areas and why these are not given the
topmost priority. Why is it not being done? It
is because, it is said, Sir, that public memory is
short. I know that once the famine conditions
are over, at least that year or the next year if the
people have some better crops and better
monsoon, we immediately forget that there was
famine the year before. And therefore,
permanent measures are not taken. 1 would
urge on the Minister that irrigation projects in
the famine areas of this country should be given
the top-most priority, special funds should be
allocated, the norms should be changed.
Whenever we try to see an irrigation project or a
per-r colation tank is-under taken in al
famine-stricken area, the proposal is turned
down immediately because, they say, it is
not possible to meet the cost. Therefore, most
of the engineers
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Department turn down the proposals.  So, 1
would appeal to the honourable Minis- \ ter to
see that these norms are chang- ied and even if
higher cost is required, even if the Government
has to spend more and more money on these
projects, these projects must be undertaken, the
Government must set aside j the necessary
amount and the amount should be utilised only
for that purpose. Unless we take some such
permanent steps it is of no use and then once i
two years at least we shall be facing famine
conditions either in one part or another.

Then I do appreciate that grant-in-aid has
been made available for the Credit
Stabilisation Fund of the Cooperative Banks
but looking to the colossal population,
particularly the agricultural population that is
affected, only Rs. 60 lakhs that has been given
for Mysore is not at all sufficient and unless
you make sufficient money available for
conversion of short-term into medium-term
loan, it is not possible for the agriculturists to
come of their debts. They are so steeped in
their debts that we have to take some such
measures. The Minister knows that it is
because of the necessity and the famine
conditions that were prevailing in the past
years that those agriculturists who have
incurred debts are not in a position to repay
the loans and the loans are piling up. The time
has come when we should assess how much
loan is there which has been piled up because
of the conditions that were there beyond their
control. Therefore when we go to the rescue of
the industrialists, why not go to the rescue of
the farms who have been stuck up with debts.
I appeal to the Minister particularly because he
himself knows the plight of the agriculturists
and therefore some such steps should be taken.
The Credit Stabilisation Funds and the money
made available by the Central Government to
the States and to the State Cooperative Banks
are very meagre and unless we set apart
very large amounts
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Otherwise, by this particular  process it will
mean that this year's crop loan is converted into
medium-term  loan. That is, his interest is not
abolished. He has to pay the interest and that too
at 9 per cent. Then he has to pay that much
interest and next year it is expected that he
should pay last year's dues as well as the amount
of the short-term loan that he will be taking for
the production of crops in the next year.  So it
wiH not be possible for him to repay. The
problem should approached from this point  of
view. | therefore appeal to him to take into
consideration that at least 50 per cent. of the
population and the crops have ' been damaged in
Rajasthan. I know that 'Khapar' breed of cattle
has completely perished. What a colossal loss
not only to the State of Rajasthan but to the
whole  country. The cows which were
papable of giving more ' and more milk, such
milch cows have perished because of drought.
Of course the Government did try its best but
when such conditions take place, looking to the
right side I would ask those people of the Jan
Sangh where they were when the cows were
dying. Itisno use coming to the House here
and asking for money. Where were they,
those protagonists of cow protection? They
should have protected them, at least saved
them.

SHRI ANNASAHEB SHINDE: Mr.
Bhandari is here.

SHRI G. R. PATIL: Even from other States
people should have taken more and more
cows. They should have protected them.

SHRI SUNDAR SINGH BHANDARI: If
people die. then also people should not come
here for help? Is that what you are saying?

SHRI G. R. PATIL: I am looking at it from
the point of view of the loss to the country. I
am not talking only from t">e point of view of
Rajasthan or any particular State. So
from tMs
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point of view also I feel that the Government
shouJd take some such measures and from that
point of view the Rajasthan Canal which is
controlled ! by 3 or 4 States, instead of being
ex- ! ecuted or implemented by these States,
> should become the responsibility of the
Central Government. The Centre shoul

take up the responsibility and complete th

Rajasthan Canal so that at least in the nea
future in the irrigated area of that State, ther

will be no famine conditions.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The Minister.

SHRI KRISHAN KANT (Haryana): From
Haryana nobody has been called.

THE VICE-CHAIRMAN (SHRI RAM
"NIWAS MIRDHA): There is no time .and
the time set for the debate is over.

SHRI KRISHAN KANT: Some people
have been called from other States. Tn the
Statement the States are listed .and Haryana is
also there.

SHRI K. CHANDRASEKHARAN
(Kerala): The Statement is inadequate. There
are other States also.

SHRI KRISHAN KANT: I gave my name
the day before yesterday.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Let us not debate it now.

SHRI KRISHAN KANT: I am the only
person who gave the name from Haryana. Mr.
Parthasarathy "and Mis. Rajagopalan were
called from Madras but nobody from
Haryana!

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): 1 do not think it is
possible. There are a number of speakers and
it is not Haryana alone but a lot of other
people are also there to speak.

SHRI KRISHAN KANT: May I ask
whether the States which have been listed
here should be represented or not?
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THE VICE-CHAIRMAN (SHRI RAM

NIWAS MIRDHA): I am sorry.

SHRI KRISHAN KANT: Andhra has been
given time.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): You are repeating what
you have said alrea-
dy.

SHRI KRISHAN KANT: What "is the use
of this discussion?

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): All discussions take
place with a certain time-limit. All Members
have to adjust according to that. All possible
attempts have been made to adjust as many
Members as possible. That is all that I can
say.

SHRI KRISHAN KANT: This is not
merely a question of time but for some
purpose that we discuss here. The time should
have been extended and it can be extended by
20 mmutes and those that have not spoken
could be adjusted.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): There are other States
also.

SHRI KRISHAN KANT: Iagree.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I do not think we can
extend the time. Minister.

SHRI
discuss?

KRISHAN KANT: Then why

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): Discussion does not
mean that everybody should take part.

SHRI KRISHAN KANT: Every State.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): There are a lot of other
States also.
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SHRI KRISHAN KANT: Why discuss it
here? Because Haryana is a small State you
do not care for it.

SHRI P. C. MITRA (Bihar): All are parts
of the country.

SHRI KRISHAN KANT: I ask the House
whether from those States where drought
conditions are there, at least one Member
should be allowed or not.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): I have asked the Minister
to speak.

SHRI ANN AS AHEB SHINDE: I am
thankful to Mr. Sri Rama Reddy and a few
other colleagues who were good enough to
move the Motion and request the House to
take this statement which I made in the House
in February into consideration. Naturally, my
Ministry and the Government of India was
anxious that as soon as the. House began its
Session the. Members should be apprised of
the drought situation in the country and that is
why we took the first opportunity to take the
initiative ourselves and we laid the statement
regarding drought on the Table of the House. [
am glad a large number of Members have
participated in the debate though the time was
very limited. I am thankful personally to all
Members who have taken part in this debate.
Now this year though the overall position of
the crops is satisfactory even then there are
large tr"acts of our country which are affected
by drought. For instance in the whole country
about 102 districts are affected by drought and
the number of villages affected is almost
1,13,000 odd and the population affected is
5,64,83,000. Not that this statement is
comprehensive in the sense that there might
be small pockets here and there in the
different States because some Members jusT
now made a point that there are many other
States which are not mentioned in the
statement. In this Statement re-
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ference has been made only to those j States
where there are the large areas j affected by
the drought situation. And ; though there has
been a drought of I this magnitude in the
country, hon. < Members will be happy to
know that, by and large, the food situation in
the country is satisfactory because, if a j
drought develops, the first consequen-j ce of
it is deterioration in the food situation.  This
year even the winter rainfalls were not
normal. But despite all this, despite the
fact that large tracts of our country are affec-
ted by drought, the food situation has by and
large remained satisfactory j all over the
country including the', States which are
severely affected by i  drought, and this is
also due to the f°ct that Government took
adequate steps' to see that the food
situation was managed satisfactorily.

SHRI SUNDAR SINGH BHANDARI:
Not in the drought areas.

SHRI ANNAS AHEB SHINDE: How
can it be? I am coming to Rajasthan
specifically afterwards.

Now this is important from the point
of view of the fact that, if a I drought
develops, immediately large sections of our
population who are j  dependent on
agriculture, they get affected, and it is but
necessary that the food situation should be
appro-' priaritely managed.  Then, Sir, as
soon j as the drought situation started deve-
loping in different parts of tHe country, the
Government of India took the initiative and
we tried to find out what was the situation
in the different parts of the country, the
Government of India took the initiative and we
tried to find out  what was the I situation in
the different parts. Of course many hon.
Members have ex-' pressed the hope why
the Centre °  should not take the direct
responsi-1 Dbility of providing relief or taking
up measures in order to fight the drought. I
must submit with all the humility at my
command that Members
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are aware of the Constitutional provisions and
the responsibilities under the Constitution.
Drought relief falls entirely within the
purview of the State Governments; it is a
State subject and the States have naturally to
take the necessary steps for providing the
various relief measures. But the Centre comes
in by way of coordination, by way of
extending financial assistance. Now the
procedure is so well established; we have so
much experience now of the drought in
various parts of the country that as a result of
that we have a very well established proce-
dure for taking various steps in order to
overcome the situation. I think, for instance,
that 1966 and 1967 were lhe most difficult
areas in the history of our country, and we
have definitely benefited in that we fought the
situation very well. We tried fo organise relief
on an unprecedented scale in the years 1966
and 1967, and as a result of that we have rich
experience at our disposal now as compared
to what happened in 1966 and 1967.
Therefore the situation in the year 1968-69 is
comparatively of a much less magnitude and
yet we have not failed in taking adequate
measures to keep the situation under control.
The procedure 1 was referring to, the pro-
cedure which is well settled now is that as
soon as a drought situation develops in any
part of the country, the States are not required
to wait till the clearance from the Centre is
received by them for taking the necessary
relief measures because, as I have already
mentioned, it is a State Subject; they have to
take the initiative. According to the
recommendations of the Finance
Commission, all States, which are subject to
frequent drought, etc. they are required to
make certain minimum provisions as far as
their Budgets are concerned, minimum
provisions for providing relief in a drought
situation, and as soon as they feel that the
magnitude of the drought is such that the pro-
visions which they have made in their
Budgets will not be adequate to meet the
situation, they have to report to the Centre.
Then, as soon as we re-
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ceive the report, we take necessary steps to
see that Central teams are sent to the various
States, Central teams including representatives
of the Finance Ministry, the Planning
Commission, the Ministry of food and
Agriculture, sometimes the Ministry of
Irrigation and Power, and other concerned
Ministries, and the purpose of constituting
such a team is that there should not be the red
tape involved in this, that there should not be
unnecessary correspondence in this, and all
the Concerned Ministries represented do go
there and assess the situation, consult the State
Government, and on the basis of their
assessment in the Held they report back to the
Central Government, and the Central teams
prescribe broad ceilings based oh elaborate
details worked out in the field itself when they
visit the States. Now the Central teams have
visited many of these States; for instance they
have visited Andhra, Rajasthan, Mysore,
Gujarat, Orissa and U.P. And recent-ly a team
has also visited Haryana. Unfortunately,
Tamil Nadu has also got affected; about seven
or eight districts in Tamil Nadu are also
affected by drought, and so a Central team has
left for Tamil Nadu today led by one of the
advisers in the Planning Commission. And as
far as the visits of the Central teams which
have taken place are concerned, so far the
Central teams have recommended for Andhra
Pradesh, Gujarat, Mysore, Orissa, Rajasthan
and U.P. a total Central assistance to the tune
of Rs. 42.05 crores, and actually Rs. 33.18
crores have been released to the various State
Governments a* suggested by the Central
teams. Now a point has been made out by Shri
Sundar Singh Bhandari and a number of other
hon. Members that the Centre is not even
making the advances according to the
recommendations of the Central teams. Sir,
once the amount is recommended by the
Central team the Government of India does
not want to delay the advance, but then there
also there is' some procedure.  As soon as
the
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ESh,ri _Annasaheb Shinde] ! Government of
ndia inform the State

Governments that particular ceiling limits
are prescribed, they are supposed to
proceed on the basis of them, and they are
required to submit accounts periodically for
the expenditure incurred. Then, as soon as
the statements are received by the
Government of India, they are scrutinisd
within the briefest possible time and
neeessary advances are made available to
the State Governments. So delay in this

SHRI AKBAR ALI KHAN: Do give
advance amounts?

SHRI ANNASAHEB SHINDE: As I have
mentioned, the State Governments are
required to make minimum provisions in their
Budgets and they are supposed to proceed
immediately without waiting for any Central
team I or without clearance from the Central
Government, and even if they go i on
spending, that amount becomes eligible for
Central assistance. Central assistance is also
very liberal in the sense that whatever relief
measures are to be provided, for only 25 per |
cent, is to be provided for by the :State
Governments, and 75 per cent, comes from
the Centre; out of the 75 per cent. 25 per cent,
is outright grant and 50 per cent, is loan.

. v g ag Wl T o A
goa o fafsz w3 7

SHRI ANNASAHEB SHINDE: As far
as Rajasthan is concerned, because this
provision was made, the provisional
provision was made, even ai; that time
when I spoke on the floor of this House on
a previous occasion, I had mentioned that
the Central team would be visiting again
and would make a reassessment of tbe
situation and that, if it finds that .tbe
Rajasthan Government is in need
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of more assistance, the Central team would
take into consideration this, and that is why the
Central team would be proceeding to Rajasthan
in the early part of April. {Interruptions). The
latest position as far as Rajasthan is concerned
is this; out of Rs. 8.96 crores recommended as
tha ceiling limit by the Central team, actually
Rs. 6 crores have been advanced by now.

SHRI SUNDAR SINGH BHANDARI: The
report said that it was only Rs. four crores.

SHRI ANNASAHEB SHINDE: But more
days have passed since that statement was
made. The report was submitted in ths month
of February. Now it is March and I am giving
the latest information. For Andhra, out of Rs.
12.55 crores, actually all the Rs. 12.55 crores
have been made available. Then similar is the
position in regard to many States, for instance
Mysore; for Mysore Rs. ten crores were
recommended by the Central team.

SHRI SUNDAR SINGH BHANDARI:
Andhra has submitted all the accounts?

SHRI ANNASAHEB SHINDE: Yea;
obviously. Now there should not be any
misunderstanding on this. In the case of Bihar
we did like this. They had difficulty of
resources, and ways and means advances were
required by them. We did not wait for their
accounts; when they told us that they were in
difficulty, that they had no resources, that ways
and means advances should be made available
to them, we took steps at that very time and
even ways and means advances were made
available to Bihar in the year 1967. My point
is: we are not rigid in these approaches.

SHRI SUNDAR SINGH BHANDARI: So
Rajasthan has not approached you that way
also.

SHRI ANNASAHEB SHINDE: It is not a
question of approaching that way, because,
when the ceiling limit
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is available, money is available; they
have only to submit account's and see
that the remaining amount is made
available to them. Then, Sir, in addition
to this, in order to help the State
Governments we have made available
liberal credits to the various State
Governments to offer them as short-term
loans, as taccavi loans for fertilizers, as
taccavi loans for seeds, as taccavi loans
for pesticides, etc. For instance, Andhra
Pradesh has been given a loan of Rs. 11
crores and 68 lakhs in addition to the
amount as stated above. Then, Haryana
has been given Rs. 5 crores 26 lakhs.
Tamil Nadu has been given Rs. 18 crores
51 lakhs. Like, that, about Rs. 78 crores
and 12 lakhs have been provided to the
various State Governments.

Our experience is that most of the
State Governments now take necessary
steps to provide relief in order to meet
the drought situation and most of the
States are really responsible entities.
They are quite alive to the situation and
they take necessary steps. Unfortunately
some hon. Members try to bring in
politics into this. Some hon. Members
have stated that in giving relief they dis-
criminate on political grounds. At least
our experience tells us that whether the
Government is a Congress or a non-
Congress  Government, no  State
Government has tried to bring in politics
as far as actual funds, gross misuse of
authority and therefore, we should not
unnecessarily try to bring into these
constructive activities any political
considerations.

SHRI MULKA GOVINDA REDDY:
What is happening in Mysore? Funds are
misused in the name of supervising relief
work. Gross misuse of funds, gross
misuse of authority and power.

SHRI ANNASAHEB SHINDE: I am
sorry I am not prepared to accept this.

358 RS.—9
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SHRI MULKA GOVINDA REDDY:
Politics should not be made use of and
the Minister should see that it is given to
the suffering masses in the States.

5Q02

SHRI ANNASAHEB SHINDE: It is
given to the suffering masses in also, that
no State Government, whether Congress
or non-Congress, and nobody should try
to bring in politics into these relief
measures. For instance, I made a
reference to Bihar. It was a non-Congress
Government. Neither at the Centre nor at
the State level we had any such
experience, and I think we should not try
to vitiate the atmosphere unnecessarily.
Thus, Sir, as a result of the liberal
financial assistance being provided by the
Centre the Stats Governments were in a
position to take up various measures in
order to provide relief to the drought-
affected areas, and therefore as a result of
that now 13,417 relief works arfc going
on in various parts of the country in
various States, and about 16 lakhs and 9
thousand people are employed and
gratuitous relief is being made available
to 23,000 people.

SHRI SUNDAR SINGH BHAN-
DARI: To whom is it given?

SHRI ANNASAHEB SHINDE: 1t is
left to the discretion of the State
Government and State authorities. They
identify and they provide relief.

Then, Sir, naturally as a result of
drought, in Rajasthan, cattle were very
much affected and I gave a number of
details on a previous occasion of the
steps taken by the Central as well as the
State Governments in order to protect the
valuable cattle wealth.

AN HON. MEMBER: Fifty per cent.

SHRI ANNASAHEB SHINDE: I do
not think I will have to depend on your
assessment. I will accept the assessment
of the State Government.
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[Shri Annasaheb Shinde] I do not say
that no cattle died. But I think that it is
too much of an exaggeration to say that
50 per cent. of the cattle have died. I
think, with the measures taken by the
Rajasthan Government and the help
which was rendered to the Rajasthan
Government by the Centre and the
various State Governments, including the
Madhya Pradesh Government, U.P.,
Punjab, etc., a large number of cattle
were enabled to move out of the State. I
must put on record my sincere thanks to
the Government of Madhya Pradesh, to
the Government of U.P., and to the
Government of Punjab for really
extending necessary cooperation and
assistance in erder to protect the valuable
cattle Wealth of Rajasthan.

As soon as the drought was, on the
prices of fodder shot up. But we found
that as a result of large scale movement,
on private account, on Government
account, of fodder from adjoining States
to Rajasthan, the prices have also come
down as compared to the prices of fodder
which were prevailing a few days earlier,
nd in addition to the movement of tattle
from Rajasthan to other States, cattle
camps were opened. I do not want to
bother the House with a large number of
details. My main contention is that
measures which were taken by the
Rajasthan Government helped us to bring
the situation under control.

Then, Sir, there seems to be an
impression with the hon. Members that we
take measures when drought situation
develops and we are doing nothing i, order,
to provide a permanent type of relief. This
is not a correct impression. In fact, this is 4
part of the long-term programme. In fact, if]
hon. Members are good enough to look
into the detailed plans of the I Ministry of]
Irrigation and Power and ' my Ministry, as
far as minor irrigation activities are
concerned, they will find large-scale
construction of
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, dams, irrigation projects and even minor
irrigation projects which are taken up in
areas which are subject to recurring
droughts. Take, for instance, the
Rajasthan canal, Is it not a measure
which is going to provide a permanent
type of relief in the Rajasthan areas?

SHRI SUNDAR SINGH BHAN-
DARI: If at all completed.

SHRI ANNASAHEB SHINDE: Ican
understand the  complaint about its
not being completed early. T accept

that position. But everything is being
done to see that the project is completed as
early as possible and more  liberal
financial assistance is earmarked for
completing the Rajasthan canal. I was
making a point that permanent measures
are bein;* taken—during the
Second Plan, Third Plan and even the
First Plan, and I know from my own
experience a number of irrigation projects
which are about to be completed in
areas which are subject to
recurring droughts. After the
completion of the irrigation projects, the
necessary protection will be provided to
those areas. Similar projects are
being taken up in Mysore, in Andhra Pra-

desh, For instance, Nagarjuna Sagar
Project;  which is almost  complete
now. It covers large areas which

were subject to  recurring droughts. So,
not that permanent measures are not being
adopted. We have to have two  types
of measures: measures which would be
of permanent value and measures which
are  of immediate importance. And if
hon. Members are good enough to look
into the details of the steps which are
being taken in the drought-affected
areas they will find that our main emphasis
is on productive type of work.

SHRI AKBAR ALI KHAN: What

«bout roads?
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SHRI ANNASAHEB SHINDE: Suppose
we have to provide employment and there is
no other work. Then we have to depend upon
the road work because they provide
employment, and providing necessary food to
the people and giving some means of
livelihood is absolutely necessary. But our
entire emphasis is on productive type of
work.

Then, Sir, there is also the impression that
the old Famine Code is in operation. I must
say that it is a very wrong impression. The
old Famine Code is nowhere in operation. It
is an obsolete and outmoded document and
no State Government is taking measures
based on the old Famine Code.

SHRI SUNDAR SINGH BHANDARI;
Have you got any other code? You put into
effect the same old Famine Code, which is of
no use.

6 P.M.

SHRI ANNASAHEB SHINDE: It has
been modified by a number of States. Even in
regard to those States where it is not modified
according to our satisfaction it is not being
made applicable. It is not a Central code. In
fact, some of the hon. Members went to the
extent of saying: Why not amend the law?
The Centre has no authority, no power to
amend the Famine Code. It is an entirely
State subject. But it any, State Government
wants to amend the Famine Code we would
help them; we would not come in their way.

SHRI AKBAR ALI KHAN: Give them a
model.

SHRI ANNASAHEB SHINDE: But I
would like to submit here that a number of
State Governments have taken a number of
steps which have gone far ahead of the
provisions contained in the Famine Code and
whatever might be the document known as
the Famine Code it does not come in the way
ofany State
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Government or the Centre to take any
necessary measures in order to provide relief
to the affected people i, the different parts of
the country.

SHRI SUNDAR SINGH BHANDARI:
But why do you stick to the old one?

SHRI ANNASAHEB SHINDE; We are
not sticking at all. I am sorry I have not been
in a position to clear it up with you.

Sir, suggestions have been made that some
Corporation or an all-India body should be
constituted to go into this question. Many of
these suggestions no doubt come out of good
intentions. I do not want to say that Members
have not got good intentions in making these
suggestions but the point is this. It is a State
subject and the States would not like Centre's
interference in a matter which is exclusively
within the jurisdiction of the States. And there
has been a recent experience. The National
Development Council has recently taken one
decision. There were many Centrally
sponsored schemes. Many of the Chief Min-
isters raised an objection as to why there
should be so many Centrally sponsored
schemes. They asked: don't you want to
believe the State Governments? Why don't
you implement many of these projects
through the State Governments? So I do not
think it would be a right step, or even a right
suggestion, to impose anything on the State
Governments in this regard. And here I would
again repeat my statement that our experience
is that most of the State Governments, to
whatever party they may belong, do not fail
intaking adequate measures for protecting the
life of their people and Providing adequate
relief in times of distress.

Then, Sir, the hon. Mr. Sundar Singh
Bhandari made one point that wages to the
tune of 25 to 50 naye paise are being paid.
My information is that in Rajasthan they have
prescribed wages; for adult males it is Rs.
1.50.
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SHRI SUNDAR SINGH BHANDARI:
Prescribed does not mean that they get it.

SHRI
woman it is Rs. 1.25

ANNASAHEB SHINDE: For
and for a child

it is Re. 1. These are the wages
prescribed by the Rajasthan  Gov
ernment. Recently the Rajasthan
Government had appointed a Com
mittee to go into the work actually

being carried out on the basis of these
wages and they have naturally re
commended certain norms of
minimum work that should be put in.

I do not think that the Rajasthan
Government was wrong in doing that
because after all in spending these

amounts it is not only the intention to

provide relief but at the same time
to create productive assets to the
community. That is also very im
portant. These funds which are taken
out of the public exchequer should
not be frittered away carelessly or
negligently.

SHRI SUNDAR SINGH BHANDARI:
What is the minimum that you want to give to
a man?

SHRI ANNASAHEB SHINDE: I am
prepared to say this that what you have said, |
will take extracts and draw the attention of
the Rajasthan Government to them. I will ask
them to make enquiries and if there is any
failure, human failure or anything of that
kind, we shall try to find out.

Then there were repeated refer-1 ence to
the Rajasthan tubewells. I have explained the
position in my earlier speech. I would only
refer to one point that we suggested to the
Rajasthan Government when the Central team
visited Rajasthan on a previous occasion; after
all my Ministry is also anxious to have as
many tubewells in Rajasthan as possible; they
are to have 60 tubewells in the next few
months and we have provided Rs. 85 laks to
than for sinking these
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tubewells but so far the tubewells completed
are about 23. i, number. Of course the terrain
there is very difficult and Bhandariji himself
knows all the difficulties. The Rajasthan
Government is doing its best to sink as many
tubewells as possible and I will repeat the
previous assurance of mine that if the
Rajasthan Government exceeds the target and
if it wants more funds for this purpose we will
readily make the necessary fund, available to
the Rajasthan Government. This assurance is
there.

st gt fag Werdt : uvw g &
AT @7 A F qX AT 30 FAL
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SHRI ANNASAHEB SHINDE:
Energisation of the tubewells is the job of the
State Government. When we are providing, as
I have said, about Rs. 1-1/2 lakhs for each
tubewell why should it not be possible for the
Rajasthan Government, or for any State
Government for that matter, to provide a few
thousand rupees for energising the tubewells?

SHRI SUNDAR SINGH BHANDARI: It
is a question of Rs. 30,000 for each tubewell.

SHRI ANNASAHEB SHINDE: Sir
allegations have been repeated about
starvation deaths. They have quoted from the
Home Ministry book. I do not like to go into
that controversy, but I would like to read the
headline from it and it reads; Accidental
deaths and suicides in India.

SHRI SUNDAR SINGH BHANDARI;
But what are the details inside?

SHRI ANNASAHEB SHINDE: They are
accidental deaths and suicides. Read the
headline. (Interruptions).
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would like to submit that every death report

SHRI SUNDAR SINGH BHANDARI: Do
you mean to say that you will still contend
that the figures that I gave are not of
starvation deaths?

SHRI ANNASAHEB SHINDE: They are
suicides committed by starvation.

SHRI SUNDAR SINGH BHANDARI:
What is the difference?

SHRI ANNASAHEB SHINDE: You may
interpret in your own way but I want t, say
that every death report that is referred to either
by the hon. Members or in the Press is
referred to the concerned State Governments
and ou, experience is that for instance even in
Bihar and U.P. when non-Congress
Governments were in power no such death
report was corroborated. So they are not
corroborated even by  non-Congress
Governments and I do not think we should try
to go on making these allegations. The State
Governments  also  have their own
responsibilities and as I said no State
Government has corroborated even a single
death report. If there is any case with the hon.
Members I am prepared to refer it to the State
Governments.

SHRI SUNDAR SINGH BHANDARI:
This is a statement by the Home Ministry
here about starvation deaths in 1966.

SHRI ANNASAHEB SHINDE: Than Sir, I
have already met the point which was again
made by Bhandariji that money is not being
paid even according to the team's
recommendations. I have already covered the
points made by Mrs. Rajagopalan.

Shri Arjun Arora—I am sorry he is not here
now—tried to ridicule the steps taken by the
U.P. Government and the Centre for fighting
drought in U.P. I would like to inform the
hon. House that in U.P. eight districts are
affected by drought. There is a
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popular Government there ana OM popular
Government iy in a position to take the
necessary steps. | mum inform the House that
this year eight districts have been found to be
affected by drought. And it is our estimate—
it is not a final estimate—that in spite of that
the production of foodgrains is likely to be
more than last year arid the situation all over
U.P. comfortable. If there is any difficulty in
any part of the State the State Government
will take the necessary steps and just as we
help other States, if necessity is felt for aid
even beyond the limits prescribed by the
Finance Commission the Central Government
will sympathetically look into that. Then,
again, Mr. Arjun Arora has repeated the same
point that the Centre should take up the
responsibility, to which I have replied.

Then, the hon. Member fro,, Orissa made a
reference saying that all aid should be in the
form of grants. 1 do not think this is a
practical suggestion because everybody
would like that the financial responsibility
should be taken by the Centre in all cases. I
do not think this is a really workable or
practical suggestion.

Then, Shri Gulabrao Patil made the point why
there are feasibility norms in regard to
undertaking minor irrigation or irrigation works
in drought areas. May I inform the hon. Member
that as far as feasibility norms for undertaking
irrigation works are concerned, we do not come
in the way of State Governments. The State
Governments are competent to prescribe any
norms for undertaking major, medium and
minor irrigation works. We do not come in their
way at alL I He referred to the loans which
become j overdue as a result of failure of crops,
as a result of drought. I have got a number of
figures with me showing the amounts which
have been advanced to the State Governments
by my Ministry in order to convert short-term
loans of farmers into medium-term loans, jn
areas here the farmers are not in a position to
repay their loans to co-operatives we are
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trying to help the State Governments by
making substantial amounts available so that
they are in a position to convert the short-term
loans into medium-term loans. For instance,
in the case of Andhra it is Rs. 60 lakhs and
Mysore Rs. 34 lakhs

SHRI MULKA GOVINDA REDDY: They
wanted Rs. 2 crores.

SHRI ANNASAHEB SHINDE: . . . and
Rajasthan Rs. 20 lakhs. All these figures are
worked on certain principles. On the basis of
certain norms these amounts are made
available. These are not ad hoc advances, but
they are based on certain norms. Whatever is
the criterion that has been applied, the Mysore
Government became eligible for that amount.
If the Mysore Government brings to our
notice that a particular norm was not
observed, we are prepared to look into it.

I have cuvered a large number of points. |
do not want to take up the valuable time of the
House. 1 am thankful to hon. Members for
giving me a very patient hearing. I hope with
the co-operation of hon. Members of this
House we will be in a position to take
satisfactory steps to overcome the situation in
the country. I would repeat again the situation
all over the country Is absolutely under control
and Members need not be unnecessarily
worried that the distress has developed
beyond our capacity or control. Everywhere
the situation has been controlled. I would end
by saying that even the Tamil Nadu
Government has recently reported to us. We
told them that they must send a fortnightly re-
port. They have reported back saying that the
situation is not s, difficult as would require to
be reported every fortnight. My point is,
whether it is Tamil Nadu, Rajasthan or UP,
everywhere the situation is under control and
we should not be worried so much on that
account. Thank you very much.

[ RAJYA SABHA ] conditions in certain
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SHRI K. CHANDRASEKHAR AN: I
would like to ask one small question. This
note is obviously inadequate, and not full
particularly because it has come out in the
course of the discussion that in Madhya
Pradesh, Tamil Nadu and Maharashtra there
are drought conditions. I have to tell the hon.
Minister that in spite of the large number of
rivers in Kerala, there are drought conditions
in Kerala also. Today wells and ponds have
dried up. There is no water available in many
railway watering stations. Under such
circumstances, although Kerala is not
included in this note, may T know whether the
hon. Minister would extend the necessary help
to Kerala also on the basis of any report from
the Kerala Government?

SHRI ANNASAHEB SHINDE: 1 have
already submitted that there may be many
other States where small pockets might be
affected by drought. For instance, in my own
State, in my own district, this yeai some areas
are affected by drought I have not -mentioned
the name of Maharashtra. Similarly, if some
small pockets in Kerala are affected .

SHRI K. CHANDRASEKHAR AN.
The whole of Kerala.

SHRI ANNASAHEB SHINDE: I do not
accept it.

SHRI K. CHANDRASEKHARAN.
There is no waterin the Kerala
rivers.

SHRI ANNASAHEB SHINDE:

Water scarcity may be there in a State. The
Kerala Government is competent to take
necessary steps to meet the situation and if
according to the norms and principles which
have been explained to the House bv me in
the earlier part of my speech, the Kerala
Government is also found to be eligible for
Central assistance, we shall consider it.
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SHRI N. SRI RAMA REDDY. I thank all
the hon. Members who have taken part in this
debate and also thank the hon. Minister ior
eliciting all the points and for having given
substantial assistance to “very State to get
over the difficulties thai, arose out of the
drought situation. The whole House was
unanimous that water should be made
available. This point should be noted very
well, not only by the Agriculture Ministry but
also by the Ministry of Irrigation and Power.
The first and foremost thing is to make
available water on as large a scale as possible
in every place, in every district, especially in
the chronically drought-hit areas.

Now, Sir, this leads me to the second point.
Let the hon. Finance Minister be pleased to
note that the green revolution has really not
come about and the rural rich have not grown
rich overnight. His thinking is not correct.
The entire House will agree that the impost on
fertilisers is uncalled for and it is unnecessary
and most unwanted especially at this stage.
Since the whole matter is being reconsidered
at the Cabinet level, I request the entire
Cabinet to see that the impost on fertilisers is
done away with here and now. Secondly, the
wealth-tax is also an intrusion into the field of
agriculture which is just now developing- It is
likely . . . (Interruptions).

SHRI P. C. MITRA: It should be definitely
imposed.
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SHRI K. CHANDRASEKHARAN:
Question.

SHRI N. SRI RAMA REDDY: This is not
the time. The wealth-tax should not be
imposed. Just like a growing tree o, growing
bud, if the bud is cut off, then the whole tree
will die.

Having said this, I would like to refer to
Mysore State. I have personal experience of
the immensely good work, the most
humanitarian work done by voluntary
organisations. I am sure they have done it all
over India and in every State, especially the
CARE, and other organisations like the
Christian Association for Social Activities,
the Catholic Relief Services, OXFAM,
AFPRO, the Church of South India, the
Bharat Sevak Samaj and other voluntary
organisations. They have done immensely
good work in the famine-stricken areas.
Therefore, 1 take this opportunity of offering
my thanks to them. I have got many other
points, but since it is time, I think all the
Members for participating in this discussion.
Thank you.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The House stands
adjourned till 11 A.M. tomorrow.

The House then adjourned at
eighteen minutes past six of the
clock till eleven of the clock on
Wednesday, the 26th March 1969.
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